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ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ (ൟൿ౪ ಪല) เඒಯಕ, 2024 

(2024gÀ «zsÁ£À̧ À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-3) 
 

ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴವ ಒಂൿ 
เඒಯಕ.  

ಇย౵  ಇඝ౬ ෨ಂං ಉഴ ಬฆವ ಉං౪ ೕಶಗัಛಜ, ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 
1959 (1959ರ ಕකბಟಕ ಅඌඛಯಮ ๸. 11)ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ 
෷ಕ౨ ฿ಜฆโದคಂದ;  

ಇൿ, ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൤౨ ೖದඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ ෱ಡಲൽಂದ ಈ 
෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:-  

1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1)  ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಸಹ౽ರ 
๸ಘಗಳ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .  
2. 2ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959 (1959ರ 

ಕකბಟಕ ಅඌඛಯಮ ๸. 11) (ಇದರย౵  ಇඝ౬ ෨ಂං ෩ಲ ಅඌඛಯಮๅಂൿ 
ಉว౵ ೕ಍ಸมಜං)ರ 2ඡ ಪ౳ ಕರಣದย౵ ,-  

(i) ಘಡ (ಎ-1-1)ರ ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(ಎ-1-1) “චರโ ಪഷದ ๸ಘ” ಎಂದฉ ಄ಂದ౳  ಸ౽ბರ ಅಥ฿ ฃಜ౲  ಸ౽ბರ ಅಥ฿ 

೧ม౵  ඵೈಯൟ / ൞ล౵ ಀ ඵೈಯൟ, ಛ౳ ಮ ඵೈಯൟ, ಮ๻ನಗರ ඩยಃಗำ, ನಗರ 
ඩยಃ, ඬರಸො, ಪಟౣ ಣ ඵೈಯൟ  ಮൡ౨  ฃಜ౲  ಸ౽ბರ ಅಥ฿ ಄ಂದ౳  ಸ౽ბರ ๬౩ ඪ๭ದ 
ඛಗಮಗำ/ ෱ಡัಗำ/ ඩ౳ ඌ౽ರಗัಂದ ๸ಸൟ౨ ನ ಸದಸ౲  ಮൡ౨  ฃಜ౲  เඋನ ෱ಡಲ 
ಸದಸ౲  ಇವರ ಅඝർನವඞ౬  ಒಳತಂഽ൤ ๤ฆ ීಡ฿ಳ ಅಥ฿ ๬ಲ ಅಥ฿ 
ಅඝർನದ งಪದย౵  චರವඝ౬  ಅಥ฿ ฃಜ౲  ಸ౽ბರ ಅಥ฿ ಄ಂದ౳  ಸ౽ბರ ಅಥ฿ 
ฃ๞ౣ იೕಯ ಂ๞ ಮൡ౨  ಛ౳ ෦ೕ൏෗ไൽ౫  ෇౲ ಂಋ  (NABARD)ඛಂದ ๸ಘಃౙ  ಅಥ฿ ๸ಘದ 
ಸದಸ౲ ඛಡ ๬ಲ ಌൟ౳  ಅಥ฿ ๬ಲ ಅಥ฿ ಬല౥  ಮฆඩವൟಯย౵  ๵ೕല (rebate) ಅಥ฿ 
ค෴ಯൟ ಬല౥  ದರದย౵  ෴โඃ ඛඌ ಅಥ฿ ಬല౥  ಸ๻ಯಧನ (subsidy) ಅಥ฿ 
඲౳ ೕ൞౺ ಹಧನ (incentive) ಅಥ฿ ඛๆಶನ ಅಥ฿ ේ෦ಯඝ౬   ಖคೕൽ๭ದย౵  ಅಥ฿ 
ಞൟ౨ ಡ ಆඋರದ ෬ว ඛๆಶನ ಅಥ฿ ේ෦ಯඝ౬  ಪഷൽದ౪ ย౵  ൤คಡ ๵ೕല ಅಥ฿ 
ค෴ಯൟಯඝ౬  ಪഷದ ಸಹ౽ರ ๸ಘ.”  
(ii) (෈-5) ಘಡದ ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“(෈) “ಸಹ౽ರ ೋකವ൏ เූಗ” ಎಂದฉ 39ಎಎ ಪ౳ ಕರಣದല ๬౩ ඪಸมದ ಮൡ౨  
ค೧๬ౣ იฑ  ඛ฀ತ౳ ಣದല ౽ಯბඛವბ๼๯ವ ಸಹ౽ರ ೋකವ൏ เූಗ”. 
3. 20ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 20ඡ ಪ౳ ಕರಣದย౵ ನ (2)ඡ 

ಉಪಪ౳ ಕರಣದย౵ ,- 
(i) (ಎ-iv), (ಎ-v) ಘಡಗಳඝ౬  ಮൡ౨  ಅโಗัಡ ๸ීඌ๭ದ ನ෩ൿಗಳඝ౬  

෈ഖౣ ෈ಡತಕౙ ൿ౪ ; 
(ii) (෈) ಘಡದ ಉಪಘಡ (v) ರย౵ ನ เವರൕಯย౵ ,- 

(ಎ) “ಇಪ౭ ൧౨ ಂൿ ൽನಗัಡ” ಎಂಬ ಪದಗಳ ಬದยಡ “ಇಪ౭ ൡ౨  ൽನಗัಡ” ಎಂಬ 
ಪದಗಳඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; ಮൡ౨  
(෈)  “ನಲವ൤౨ ೖൿ ൽನಗัಡ” ಎಂಬ ಪದಗಳ ಬದยಡ “෩ವൡ౨  ൽನಗัಡ” 
ಎಂಬ ಪದಗಳඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 
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 4. 21ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 21ඡ ಪ౳ ಕರಣದย౵  (3)ඡ 
ಉಪಪ౳ ಕರಣದย౵ ನ เವರൕಟ ෮ದฤ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“(4) ಈ ಅඌඛಯಮ ಅಥ฿ ಉಪ-เඌಗಳย౵  ಏඡ ಒಳತಂലದ౪ ง, ෥ಧ౲ ෦ಕ ಸಹ౽ರ 
๸ಘ ಅಥ฿ ඾ಡರฯ  ಸಹ౽ರ ๸ಘ ಅಥ฿ ಅදಋ౺   ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಯ 
ೋකವൕಯย౵  ෦ೕಸมൟ ๬౩ ನಗัಡ, ಸದค ಸಹ౽ರ ๸ಘಗಳ ෴โඃ ಮತർರರ 
ವಗბದವฃದง ಅವฆ ඛಯ෦ಸಬ๾ർದ เඋನದย౵  ತಮ౱  ಮತಗಳඝ౬  ಚม෵ಸฤ 
ಅಹბฃಜರತಕౙ ൿ౪ .”  

5. 27ಎ ಪ౳ ಕರಣ ෈ഖౣ ෈ഴเಃ.- ෩ಲ ಅඌඛಯಮದ 27ಎ ಪ౳ ಕರಣವඝ౬  
෈ഖౣ ෈ಡತಕౙ ൿ౪ . 

6. 28ಎ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 28ಎ ಪ౳ ಕರಣದย౵ ,- 
(1) (2)ඡ ಉಪಪ౳ ಕರಣದย౵ ,-  
(ಎ) ෮ದಲඡ ಘലಃಯย౵ ನ “ಹൽ෩ರ౾ౙ ಂತ ಕല෫ ಇಲ౵ ದ” ಎಂಬ ಪದಗಳ ಬದมಜ 
“ಹൽජದ౾ౙ ಂತ ಕല෫ ಇಲ౵ ದ” ಎಂಬ ಪದಗಳඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; 
(෈) ಘಡ (i)ರย౵ ,- 

(i) (ಎ) ಉಪಘಡದย౵  “ಹൽ෩ฆ” ಎಂಬ ಪದದ ಬದมಜ “ಹൽජൿ” ಎಂಬ 
ಪದವඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; 

(ii) (෈) ಉಪಘಡದย౵  “ಹൽජൿ” ಎಂಬ ಪದದ ಬದมಜ “ಹൽඡำ” ಎಂಬ 
ಪದವඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; ಮൡ౨  

(iii) (๭) ಉಪಘಡದย౵  “ಹൽඡำ” ಎಂಬ ಪದದ ಬದมಜ “ಹ൧౨ ಂಬൡ౨ ” ಎಂಬ 
ಪದವඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; 

(๭) (ii) ಘಡದ ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
 “(ii) ඾ಡರฯ ๸ಘ฿ಜದ౪ ย౵  ಇಪ౭ ൧౨ ಂൿ ಸದಸ౲ ฆ ಮൡ౨  ಅදಋ౺   ๸ಘ฿ಜದ౪ ย౵  
ಇಪ౭ ൦ൿ ಸದಸ౲ ฆ.” 
(2) ಉಪಪ౳ ಕರಣ (3) ರย౵ ,- 

(i) ಘಡ (ii)ರ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“ಪฏൡ චರโ ಪഷದ ๸ಘದ ๸ದಭბದย౵  ಒಂൿ ๬౩ ನವඝ౬  ಮ๼ึಯคಛಜ 
ೋකವൕಯ ෩ಲಕ ಭൟბ ෥ಡ෎ಀ.” 
(ii) ಘಡ  (iii)ರ ಪฏൡಕದ  ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“ಪฏൡ ඩ౳ ಥ෦ಕ ಸಹ౽ರ ๸ಘಗಳ ๸ದಭბದย౵  ವ౲ ౾౨ ಗಳ ಅಂಥ ವಗბ ಅಥ฿ 
ಪ౳ ವಗბൽಂದ ಸದಸ౲ ರඝ౬  ຄಂൽฆವ ෱ಡัಯย౵  ಅಂಥ ෦ೕಸมൟಯඝ౬  
ಕย౭ ಸತಕౙ ൿ౪ : 
ಮൡ౨  ಪฏൡ (2)ඡ ಉಪಪ౳ ಕರಣದ (i) ಮൡ౨  (ii) ಘಡಗಳย౵  ඛൽბಷౣ ಪലಸมඈ൤ 
ಮൡ౨  ඛಯಮಗಳ ෩ಲಕ ඛಯ෦ಸมඈಥ ಇತರ ౽ಯბเඋನದย౵  
๸ීಧಪಟౣ  ಸಹ౽ರ ๸ಘಗำ ಸ౽ბರದ ත฿ბඝ෮ೕದච෽ಂൽಡ ಸ౽ბರದ 
කಮඛඃბಶನಗಳඝ౬  ಮൡ౨  ෥ಧ౲ ෦ಕ ಸಹ౽ರ ๸ಘಗำ, ඾ಡರฯ ಸಹ౽ರ 
๸ಘಗำ ಮൡ౨  ಅදಋ౺   ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಗಳย౵  ಅโಗಳ ಸದಸ౲ ರ ๸ಒ౲ ෷ 
෦ൟಗಳඝ౬  ෦ೕคದย౵  ๬౩ ನಗಳ ෦ೕಸมൟಯඝ౬  ๬ಧ౲ ฿ಜಸฤ ಉಪเඌಗಳย౵  
ಉಪීಧಗಳඝ౬  ಕย౭ ಸತಕౙ ൿ౪ : 
ಅಲ౵ ං ಪฏൡ, ෥ಧ౲ ෦ಕ ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಗಳย౵  (2)ඡ ಉಪಪ౳ ಕರಣದ 
(iii)ඡ ಘಡದ (ಎ) ಮൡ౨  (෈) ಉಪಘಡಗಳย౵  ඛൽბಷౣ ಪലಸมඈ൤ ๬౩ ನಗಳඝ౬  
෦ೕಸยค๭ದ ತฆ฿ಯ ಉัದ ๕ಕಡ ನಲವತ౨ ರ๠ౣ  ๬౩ ನಗಳඝ౬  ಸಹ౽ರ ๸ಘಗಳ 
ಪ౳ ൟඛඌಗัಛಜ ෦ೕಸยಡತಕౙ ൿ౪ . 

(3) (4෈) ಉಪಪ౳ ಕರಣದย౵ ನ (1)ඡ ಘಡದ ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , 
ಎಂದฉ:- 
“(1) ฃಜ౲  ಸ౽ბರโ ಪ౳ ൟ෽ಂൿ චರโ ಪഷದ ๸ಘಗಳ ෱ಡัಡ ಅದರ 
ಪ౳ ൟඛඌಗಳක౬ ಜ ෩ವฆ ವ౲ ౾౨ ಗಳඝ౬  කಮඛඃბ๏ಸಬ๾ൿ, ಅವರย౵  ಒಬ౯ ฆ 
ಅඝ๰೉ತ ೦ൟ ಅಥ฿ ಅඝ๰೉ತ ඵಗಡಃౙ  ๳คದ ವ౲ ౾౨ ෴ಜರತಕౙ ൿ౪ , ಒಬ౯ ฆ 
ಮ๼ึ෴ಜರತಕౙ ൿ౪  ಮൡ౨  ಒಬ౯ ฆ ಇತರฃಜರತಕౙ ൿ౪ . කಮඛඃბ๏ತ ಸದಸ౲ ฆ 
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ಸಹ౽ರ ๸ಘದ ಎม౵  ಸොಗಳย౵  ಮൡ౨  ೋකವൕಗಳย౵  ಮತ ಚม෵ಸಬ๾ൿ; 
ಸಹ౽ರ ๸ಘದ ಎม౵  ೋකವൕಗಳย౵  ಸ౭ ඌბಸಬ๾ൿ. ಹಣ౽๯ ಅಥ฿ ಪൟ౨ ನ 
ಏ೬ඛ౺ ෵ಂದ ಪದඛ෦ತ౨  ಸದಸ౲ ฆ ಮൡ౨  කಮඛඃბ๏ತฆ ಮತ ಚม෵๯ವ ಹಕౙ ඝ౬  
ຄಂൽರತಕౙ ൿ౪  ಆದฉ ๸ಘದ ಪർඌ౽คಗะಜ ಸ౭ ඌბಸฤ ಅಹბฃಜฆโൽಲ౵ : 
ಪฏൡ ಸ౽ბರโ ಅದರ ಪ౳ ൟඛඌ෴ಜ කಮඛඃბ๏๯ವ ಸದค ๸ಘದ ෱ಡัಯย౵  
ಪ౳ ൟඛඌ෴ಜರದ ಅಂಥ ವಗბ ಅಥ฿ ಅಂಥ ವ౲ ౾౨ ಗಳ ಸ෩ಹದ ಸದಸ౲ ರඝ౬  
ಪคಗ൐ಸತಕౙ ൿ౪ : 

ಮൡ౨  ಪฏൡ ಸಹ౽ರ ๸ಘದ ಸದಸ౲ කಜ ๻ಡ කಮඛඃბ๏ತකದ ವ౲ ౾౨ ෷ ฃಜ౲  
ಸ౽ბರದ ಇಷౣ ಪಯბಂತ ಅಂಥ ಸದಸ౲ ನ ๾ං౪ ಯඝ౬  ຄಂൽರತಕౙ ൿ౪ ”. 
7. 28෈ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 28෈ ಪ౳ ಕರಣದ (3)ඡ 

ಉಪಪ౳ ಕರಣದย౵ ನ ಪฏൡಕವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 
8. 28๭ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 28๭ ಪ౳ ಕರಣದ (2)ඡ ಉಪಪ౳ ಕರಣದย౵  

“ಅಂಥ ಅඌ౽ರಗำ ಮൡ౨  ಕತბವ౲ ಗำ” ಎಂಬ ಪದಗัಡ ෮ದฤ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , 
ಎಂದฉ:- 

“128ಎ ಪ౳ ಕರಣದ ಅലಯย౵ ನ ๬෥ನ౲  ไಂದಃౙ  ๸ීඌ๭ฆವ ಉಪීಧಗಳඝ౬  
ຄರൡಪല๭” 

9. 29ಇ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 29ಇ ಪ౳ ಕರಣದย౵ ,- 
(i) ෮ದಲඡ ಪฏൡಕವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ ; 
(ii) ಎರಡඡ ಪฏൡಕದ ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“ಮൡ౨  ಪฏൡ ෱ಡั෷ ෴ವ ಸದಸ౲ ರ ವಗბൽಂದ ಆಕ๭౱ ಕ ಌย๬౩ ನ ಉಂഓಜං෽ೕ, 

ಅඃ ವಗბದ ಸದಸ౲ คಂದ කಮඛඃბಶನ ෥ഴವ ෩ಲಕ ಆಕ๭౱ ಕ ಌย๬౩ ನವඝ౬  ಭൟბ 
෥ಡತಕౙ ൿ౪ .”; ಮൡ౨  

(iii) ෩ರඡ ಪฏൡಕವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 
10. 29ಎෆ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 29ಎෆ  ಪ౳ ಕರಣದย౵ ನ ಉಪಪ౳ ಕರಣ 

(5) ಮൡ౨  (6)ರ ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
(5) ෨ಖ౲  ౽ಯბ ඛ฿ბಹಕඝ ෱ಡัಯ ರಚචಯ ಅಥ฿ ූเತ ರಚචಯ 

ൽකಂಕൽಂದ ಹൽජൿ ൽನಗูಳಛಜ ๬ವბൟ౳ ಕ ೋකವൕಯ ತฆ฿ಯ ಮൡ౨  ಅಧ౲ ౘ ಅಥ฿ 
೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ ಅಥ฿ ಉಪ೏ฑ ಪಸბඨ-ನ ಪർವඌ෷ ෨౽౨ ಯ฿ಞವ ඛಕಟ 
තವბದย౵ , ಅಧ౲ ౘ ಅಥ฿ ೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ ಅಥ฿ ಉಪ೏ฑ ಪಸბඨ-ನඝ౬  ಮൡ౨  
ಸಹ౽ರ ๸ಘಗಳ ಉಪเඌಗಳย౵  ೋක෵๯โದಃౙ  ಅಗತ౲ ಪലಸมඈಥ ಇತರ ಪർඌ౽คಗಳඝ౬  
ಆ෺ౙ  ෥ഴವ ಉං౪ ೕಶ౽ౙ ಜ ඛಯ෦๭ದ คೕൟಯย౵  ಸ෦ൟಯ ಎม౵  ಸದಸ౲ ರ ಸොಯඝ౬  
ಕฉಯತಕౙ ൿ౪ . ಅಧ౲ ౘ ಅಥ฿ ೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ ಅಥ฿ ಉಪ೏ฑ ಪಸბඨ-ನ ೋකವൕಛಜ 
ಅಭ౲ ൮ბ෴ಜರದ ಸದಸ౲ ರย౵  ಒಬ౯ ರඝ౬  ಅಂಥ ಸොಯ ಅಧ౲ ౘ൤ ವ๼๯โದಃౙ  ಆ෺ౙ  ෥ಡತಕౙ ൿ౪ : 

ಪฏൡ ಸಹ౽ರ ๸ಘದ ඣೕಂದ൐ಯ ತฆ฿ಯ ನഷದ ෮ದಲ ๬෥ನ౲  ಸොಯย౵  
ೋක෵ತฃದ ಪ౳ ಥಮ ෱ಡัಯ ಸದಸ౲ ฆ ඛಯ෦ಸಬ๾ർඈಥ คೕൟಯย౵  ಅಧ౲ ౘ ಅಥ฿ 
೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ ಅಥ฿ ಉಪ೏ฑ ಪಸბඨ ಮൡ౨  ಇತฉ ಪർඌ౽คಗಳඝ౬  ಆ෺ౙ  
෥ಡತಕౙ ൿ౪ .  

(6) ෨ಖ౲  ౽ಯბඛವბಹಕඝ ಅಧ౲ ౘ ಅಥ฿ ೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ ಅಥ฿ 
ಉಪ೏ฑ ಪಸბඨ ಅಥ฿ ಇತರ ಪർඌ౽คಗಳ ಪದโ ಆಕ๭౱ ಕ฿ಜ ಌย෴ർಗวม౵ , ಅಂಥ 
ಆಕ๭౱ ಕ ಌย๬౩ ನವඝ౬  ಭൟბ෥ഴವ ಉං౪ ೕಶ౽ౙ ಜ ෱ಡัಯ ಸದಸ౲ ರ ಸොಯඝ౬  ಕฉಯತಕౙ ൿ౪  
ಮൡ౨  ಉಪಪ౳ ಕರಣ (5)ರ ಉಪීಧಗำ ಯ൶ೕ೉ತ ವ౲ ൞౲ ಸಗูಂൽಡ ಅನ౷ ಯ฿ಗತಕౙ ൿ౪ . 

(7) ෨ಖ౲  ౽ಯბඛವბಹಕඝ, ಸොಯ ൽකಂಕൽಂದ ෩ฆ ൽನಗಳ ಒಳಛಜ ಸො ಕฉ෷ವ 
ඣೕഔೕ๭ನ ಒಂൿ ಪ౳ ൟಯඝ౬  ๻ಟ ಸොಯ ನറವัಗಳ ಒಂൿ ಪ౳ ൟಯඞ౬  ಁಡ ค೧๬ౣ იರคಡ 
๻ಟ ಸಹ౽ರ ೋකವ൏ เූಗಃౙ  ಕำ๼ಸತಕౙ ൿ౪ . 

(8) ෨ಖ౲  ౽ಯბඛವბಹಕඝ ಉಪಪ౳ ಕರಣ (5) ಮൡ౨  ಉಪಪ౳ ಕರಣ (6)ಃౙ  ಅඝ๬ರ฿ಜ ಸො 
ಕฉಯฤ เಫಲ฿ದฉ ಸಹ౽ರ ೋකವ൏ เූಗ ಅಥ฿ ಸොಯඝ౬  ಕฉಯฤ ಅದರ ෩ಲಕ 
ಅඌಂತತั๭ದ ෴ช ಅඌ౽ค෷ ಸದค ಉಪಪ౳ ಕರಣಗಳย౵  ඛൽბಷౣ ಪലಸมದ ಉං౪ ೕಶಗัಛಜ 
ಸොಯඝ౬  ಕฉಯತಕౙ ൿ౪ .” 
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10. 29ກೖ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ ಪ౳ ಕರಣ 29ກೖ  ನย౵ ನ,- 
(i) ಉಪಪ౳ ಕರಣ (1)ರย౵  ಬฆವ “ೋක෵ತ” ಎಂಬ ಪದವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ ; 
(ii) ಉಪಪ౳ ಕರಣ (2)ರย౵  ಬฆವ “ೋක෵ತ” ಎಂಬ ಪದವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ ; 
(iii) ಉಪಪ౳ ಕರಣ (2)ರ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“ಪฏൡ 28ಎ ಪ౳ ಕರಣದ ಉಪಪ౳ ಕರಣ 4ಎ ರย౵  ඛൽბಷౣ ಪലಸมඈ൤ ไൟ౨ ಪರ ඛඃბಶಕฆ 

ಮൡ౨  ౽ಯბඛವბಹಕ ඛඃბಶಕฆ ಅเ ౷๎ ಸ ඛಣბಯದ ූಗ฿ಜರತಕౙ ದ౪ ಲ౵ ”.  
12. 30ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 30ඡ ಪ౳ ಕರಣದ (2)ඡ ಉಪ ಪ౳ ಕರಣದ 

෮ದಲ ಪฏൡಕವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 
13. 31ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 31ඡ ಪ౳ ಕರಣದ (1)ඡ ಉಪ ಪ౳ ಕರಣದ 

ಪฏൡಕವඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 
14. 39ಎ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 39ಎ ಪ౳ ಕರಣದ (1)ඡ ಉಪ ಪ౳ ಕರಣದ 

ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ,- 
“(1)  ಸಹ౽ರ ๸ಘದ ෱ಡัಯ ಸದಸ౲ ರ ಪ౳ ൟ෽ಂൿ ๬ವბൟ౳ ಕ ೋකವൕ෷ ಸಹ౽ರ 

๸ಘದ ೋකವ൏ เූಗದ ಅඌೕౘൕಯย౵  ನഷಯತಕౙ ൿ౪ ”.  
15. 39ಎಎ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 39ಎಎ ಪ౳ ಕರಣದย౵ ನ,- 

(i) ๏ೕ๞ბಃ “39ಎಎ. ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರ” ಎಂಬ ๏ೕ๞ბಃ ಬದมಜ 
“39ಎಎ. ಸಹ౽ರ ೋකವ൏ เූಗ” ಎಂಬ ಪದಗಳඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ .  

(ii) ಉಪಪ౳ ಕರಣ (1)ರ ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(1)   ಸಹ౽ರ ๸ಘಗัಡ ೋකವൕ ನഷ๯ವ ಉං౪ ೕಶ౽ౙ ಜ ಸಹ౽ರ ೋකವ൏ 

เූಗವඝ౬  ๱೧ಸತಕౙ ൿ౪  ಮൡ౨  ಇದඝ౬  ค೧๬ౣ იರฆ ඛ฀ൟ౳ ಸತಕౙ ൿ౪ ”.  
(iii) ಉಪಪ౳ ಕರಣ (2)ರย౵  ಬฆವ “ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರದย౵  ඛ๼ತ฿ದ“ 

ಎಂಬ ಪದಗಳ ಬದมಜ “ಸಹ౽ರ ೋකವ൏ เූಗದย౵  ඛ๼ತ฿ದ” ಎಂಬ ಪದಗಳඝ౬  
ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ .  

(iv) (3), (4), (5), (6), (7), (8), (9), (10), (11) ಮൡ౨  (12)ඡ ಉಪಪ౳ ಕರಣಗಳඝ౬  
෈ഖౣ ෈ಡತಕౙ ൿ౪ .  

(v) ಉಪ ಪ౳ ಕರಣ (15)ರ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(16)  ೋකವ൏ เූಗದ ๭ಬ౯ ಂൽಗำ ಮൡ౨  ಅದರ ಅඌ౽ರಗำ ๻ಟ 

ಪ౳ ౽ಯბಗำ ඛಯ෦ಸಬ๾ർඈ൤ ಇರತಕౙ ൿ౪ .  
16. 63ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 63ඡ ಪ౳ ಕರಣದย౵ ನ (1)ඡ ಉಪ 

ಪ౳ ಕರಣದ ತฆ฿ಯ ෮ದಲ ಪฏൡಕಃౙ  ෮ದฤ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“ಉಪಪ౳ ಕರಣ (1)ರย౵  ಏඡ ಅಡಕ฿ಜർ౪ ಟ౲  ಅಬბඨ ಆೕ ಅಪชഔํ ෇౲ ಂಀಗಳඝ౬  

ຄರൡಪല๭, ಪ౳ ൟ෽ಂൿ ಸಹ౽ರ ๸ಘโ ಸಹ౽ರ วಕౙ  ಪค๗ೕಧක ಇมಒಯ 
วಕౙ ಪค๗ೕಧಕคಂದ ಪ౳ ൟ ෩ฆ ವಷბಗัತ෫౱  ತನ౬  วಕౙ ಪತ౳ ಗಳ วಕౙ ಪค๗ೕಧචಯඝ౬  
෥ലಸತಕౙ ൿ౪ .    

17. 98೧ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 98೧ ಪ౳ ಕರಣದ ಬದมಜ ಈ 
෨ಂൽඦ൤ ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 

“98೧. ಸ౽ბರದ කಮඛඃბ๏ತರ ๸ಒ౲ ಯ ෬ว ඛಬბಂಧ.-  
ಪ౳ ಕರಣ 2ರ ಘಡ (ಎ-1-1)ರย౵  ඛൽბಷౣ ಪലಸมඈ൤ ๸ಘโ චರโ ಪഷದ ๸ಘ฿ದย౵  ฃಜ౲  
ಸಹ౽ರ ෇౲ ಂ౾ನ ಅಥ฿ ಄ಂದ౳  ಸಹ౽ರ ෇౲ ಂ౾ನ ಅಥ฿ ඩ౳ ಥ෦ಕ ಂ๞ ಪൟ౨ ನ ಸಹ౽ರ ๸ಘ 
ಅಥ฿ ฃಜ౲  ಂ๞ ಮൡ౨  ಛ౳ ෦ೕ൏෗ไൽ౫  ෇౲ ಂ౾ನ ಅಥ฿ ಂ๞ ಮൡ౨  ಛ౳ ෦ೕ൏෗ไൽ౫  
෇౲ ಂ౾ನ ෱ಡัಯย౵  ฃಜ౲  ಸ౽ბರದ ෩ವฆ කಮඛඃბ๏ತฆ  ಇರತಕౙ ൿ౪ ”. 

18. 98 ౲ಁ  ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 98 ౲ಁ  ಪ౳ ಕರಣದ (1)ඡ ಉಪ 
ಪ౳ ಕರಣದย౵  ಬฆವ “ರൿ౪ ತั๭ದ ൽකಂಕൽಂದ ಎರഴ ൟಂಗูಳಛಜ” ಎಂಬ ಪದಗಳ ಬದมಜ 
“ಆಡั൞ඌ౽คಯ ಪർವඌ෷ ෨౽౨ ಯಃౙ  ෨ಂ೎” ಎಂಬ ಪದಗಳඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 

19. ಪർವัಯ ಪ౳ ൟ෽ೕಜච.- ෩ಲ ಅඌඛಯಮದย౵  “ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರ” 
ಎಂಬ ಪದಗำ ಬฆವ ಕഷಗึวม౵  “ಸಹ౽ರ ೋකವ൏ เූಗ” ಎಂಬ ಪದಗಳඝ౬  
ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

 ಈ ಃಳಉಡโಗัಛಜ ಉಪීಧ ಕย౭ ಸฤ ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959 
(1959ರ ಕකბಟಕ ಅඌඛಯಮ ๸. 11)ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ ಅವಶ౲ ಕๅಂൿ 
ಪคಗ൐ಸมಜං,-  

 1.  ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959ರ ಪ౳ ಕರಣ 20ರ ಉಪಪ౳ ಕರಣ (2)ರ (ಎ-iv) 
ಮൡ౨  (ಎ-v) ಘಡದ ಉಪීಧಗಳඝ౬  ಪ౳ ๏౬ ๭ ෥ನ౲  ಉಚ౟  ක౲ ෴ಲಯದย౵  ಅ๸ಌ౲ ತ คഡ 
ಅ೧ბಗำ ർಖมಜๅ ಮൡ౨  ෥ನ౲  ಉಚ౟  ක౲ ෴ಲಯโ ಎม౵  ಅ೧ბಗಳย౵ ನ ಅ೧ბർರคಡ 
ಮತർನ ෥ಡฤ ಅඝಮൟ๭ฆತ౨ ං. ಆದ౪ คಂದ ಎม౵  ಸದಸ౲ คಡ ಮತർನ ෥ഴโದඝ౬  
ಌತคಪലಸฤ ಈ ൟൿ౪ ಪലಯඝ౬  ಪ౳ ๬౨ เಸมಜං.   

 2.  ಎರಡඡ ಆಡัತ ๯උರൕಗಳ ಆ෽ೕಗದ ವರൽಯ ๏මರ๯౺ ಗัಡ ಅඝ๬ರ฿ಜ ಮൡ౨  
ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರದ ඛವბಹൕಛಜ ಭคಸมದ ກೋ౞ ವค ๅಚ౞ ವඝ౬  ಕല෫ ෥ഴವ 
ඁ๞౤ ෵ಂದ ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರವඝ౬  ರൿ౪ ෥ല, ค೧๬ౣ იರბ ඛ฀ತ౳ ಣದലಯย౵  
ಸಹ౽ರ ೋකವ൏ เූಗವඝ౬  ๱೧ಸฤ ಪ౳ ಕರಣ 39ಎಎ ಅඝ౬  ൟൿ౪ ಪല ෥ಡฤ 
ಪ౳ ๬౨ เಸมಜං.  

 3.  ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959ರ ಪ౳ ಕರಣ 28-ಎ (3)ರ ಉಪಪ౳ ಕರಣ (3)ರย౵  
ඩ౳ ಥ෦ಕ ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಯย౵  ಅඝ๰೉ತ ೦ൟಗำ/ಅඝ๰೉ ්ಡಕഖౣ ಗำ, 
๼ಂൿัದ ವಗბಗำ ಮൡ౨  ಮ๼ึಯคಛಜ ಈಛಗศ ෦ಸมൟ ಕย౭ ಸมಜං. ಅದಕౙ ඝ๬ರ฿ಜ, 
෥ಧ౲ ෦ಕ, ඾ಡರฯ ಮൡ౨  ಅදಋ౺  ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಯย౵  ඩ౳ ൟඛಧ౲  ຄಂൽರದ ವಗბದ 
ಅಥ฿ ಸ෨ർಯದ ಜನคಡ ๬෥೧ಕ ක౲ ಯವඝ౬  ಒದಜ๯ವ ಸൿං౪ ೕಶൽಂದ ಈ 
ൟൿ౪ ಪലಯඝ౬  ಪ౳ ๬౨ เಸมಜං.  

 4.  ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1959ರ ಪ౳ ಕರಣ 28-ಎ ರ (4෈) ಉಪಪ౳ ಕರಣโ 
ඩ౳ ಥ෦ಕ ಂ๞ ಪൟ౨ ನ ಸಹ౽ರ ๸ಘದ ෱ಡัಯඝ౬  ຄರൡಪല๭ ಪ౳ ൟ෽ಂൿ චರโ ಪഷದ 
๸ಘದ ෱ಡัಯย౵ ನ ඩ౳ ൟඛಧ౲ ಕౙ ඝ๬ರ฿ಜ ฃಜ౲  ಸ౽ბರโ කಮ ඛඃბಶನ 
෥ഴโದ౽ౙ ಜ ಈಛಗศ ಅವ౽ಶ ಕย౭ ಸมಜฆತ౨ ං. ඩ౳ ಥ෦ಕ ಂ๞ ಸಹ౽ರ ๸ಘಗัಡ 
ಸ౽ბರದ කಮඛඃბಶನವඝ౬  เಸ౨ คಸฤ ಮൡ౨  ಸಹ౽ರ ಚำವัಯย౵  ಸ෥ಜದ ๋೉ತ ๻ಟ 
ඩ౳ ൟඛಧ౲  ಇರದ ವಗბಗัಡ ๬෥೧ಕ ක౲ ಯವඝ౬  ಒದಜ๯ವ ๻ಟ ಅವ౽ಶವඝ౬  ಕย౭ ๯ವ 
ಸൿං౪ ೕಶൽಂದ ಸ౽ბರದ කಮඛඃბಶನ ๬౩ ನಗಳ ๸ಒ౲ ಯඝ౬  ෩ರಃౙ  (ಒಂൿ ๬౩ ನ 
ಅඝ๰೉ತ ೦ൟಗำ/ಅඝ๰೉ತ ්ಡಕഖౣ ಗಳ ಸದಸ౲ คಛಜ, ಒಂൿ ๬౩ ನವඝ౬  ಮ๼ึಯคಛಜ 
๻ಟ ಇඣ౬ ಂൿ ๬౩ ನವඝ౬  ಇತฉ ಪ౳ ವಗბಗัಛಜ ෦ಸยค๯โൿ) ກ೉౞ ಸฤ ಈ 
ൟൿ౪ ಪലಯඝ౬  ಪ౳ ๬౨ เಸมಜං.  

ಆದ౪ คಂದ, ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

 

ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ກ೉౞ ನ ಆ൮ბಕ ๅಚ౞ ඝ౬  ಒಳತಂലฆโൽಲ౵ . 
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ಪ౳ ൞౲ ෽ೕ೧ತ ๎ಸನ ರಚකඌ౽ರದ ಀคൡ ೦ౢ ಪನ ಪತ౳  

 

ಘಡ 5  ಈ ಘಡದ ෩ಲಕ ಪ౳ ൟ෽ೕ೧ಸฤ ಉං౪ ೕ๏๭ฆವ ಪ౳ ಕರಣ 29ರ ಉಪಪ౳ ಕರಣ 
(3)ರย౵ ನ (iii)ඡ ಘಡโ, ಸಹ౽ರ ๸ಘಗಳ ෱ಡัಯย౵ ನ ಸದಸ౲ ರ 
๸ಒ౲ ಯඝ౬  ඛൽბಷౣ ಪലಸฤ ౽ಯბเඋನವඝ౬  ඛಯ෦๯ವ ಀคൡ  
ඛಯಮಗಳඝ౬  ರ೉ಸฤ ฃಜ౲  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

ಘಡ 9  ಈ ಘಡದ ෩ಲಕ ಪ౳ ൟ෽ೕ೧ಸฤ ಉං౪ ೕ๏๭ฆವ 29ಎෆ ಪ౳ ಕರಣದ (3)ඡ 
ಉಪಪ౳ ಕರಣโ,-  

 (i) ๬ವბൟ౳ ಕ ೋකವൕಯ ತฆ฿ಯ ෮ದಲ ಸොಯඝ౬  ಕฉ෷ವ 
౽ಯბเඋನವඝ౬  ඛಯ෦๯ವ ಀคൡ ฃಜ౲  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  
ඛೕഴತ౨ ං. 

 (ii) ๬ವბൟ౳ ಕ ೋකವൕಯ ತฆ฿ಯ ಅಧ౲ ౘ ಅಥ฿ ೏ฑ ಪಸბඨ , ಉඩಧ౲ ౘ 
ಅಥ฿ ಉಪ೏ฑ ಪಸბඨ ಮൡ౨  ಇತರ ಪർඌ౽คಗಳඝ౬  ೋක෵๯ವ ಀคൡ 
ඛಯಮಗಳඝ౬  ರ೉ಸฤ ฃಜ౲  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

ಘಡ 14 ಈ ಘಡದ ෩ಲಕ ๳คಸฤ ಉං౪ ೕ๏๭ฆವ 39ಎಎ ಪ౳ ಕರಣದ ಉಪಪ౳ ಕರಣ 
(16), ೋකವ൏ เූಗದ ๭ಬ౯ ಂൽಯ ರಚචಯඝ౬  ඛಯ෦๯ವ ಀคൡ 
ඛಯಮಗಳඝ౬  ರ೉ಸฤ ฃಜ౲  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

 

  ಪ౳ ๬౨ เತ ๎ಸನ ರಚචಯ ಪ౳ ൞౲ ෽ೕಜච෷ ฿ലಃಯ ಸ౷ งಪർ౪ ಜฆತ౨ ං. 

                                                                                                

                                                                                                    

 

౽౲ ತ๸ದ౳  ฃಜಣ౧  
ಸಹ౽ರ ෱ൟ౳  

ಂ๞ ෥ฆಕങౣ  ຄರൡಪല๭ 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ ಅඌඛಯಮ, 1961ರ 
(1962ರ ಕකბಟಕ ಅඌඛಯಮ 10) ಉඁತ ූಗ 

XX                  XX                    XX 
  (ಎ1-1)  `ಸ๻ಯ ಪഷದ ๸ಘ ' ಎಂದฉ ๬ಲದ ಅಥ฿ ಬല౥ ಯ ಮฆඩವൟಛಜ ಸ౽ბರൽಂದ 
๤ฆ ීಡ฿ಳದ ಅಥ฿ ๬ಲದ ಅಥ฿ ಅඝർನದ ಅಥ฿ ಌತคಯ งಪದย౵  ಸ౽ბರದ 
ಅಥ฿ ฃಜ౲ ದ චರವඝ౬  ಪഷൿಆಂലฆವ ಸಹ౽ರ ๸ಘ; 

XX                  XX                    XX 
(෈-5) `ಸಹ౽ค ೋකವ൏ ඩ౳ ඌ౽ರ' ಎಂದฉ, 39ಎಎ ಪ౳ ಕರಣದ ಅലಯย౵  ರ೉๭ฆವ 

ಸಹ౽ค ೋකವ൏ ඩ౳ ඌ౽ರ; 

XX                  XX                    XX 
20. ಸದಸ౲ ರ ಮತಗำ.- XX                  XX                    XX 

                (2)  ಈ ಃಳಉಡ ವ౲ ౾౨ ಗำ, ൞โ ಸದಸ౲ ฃಜฆವ ಸಹ౽ರ ๸ಘದ ಮ๻ಸො ಅಥ฿ 
෱ಡัಯ ಸದಸ౲ ರ ೋකವൕಯย౵  ಮತಚม෵ಸฤ ಹಕౙ ඝ౬  ຄಂൽರತಀౙ ದಲ౵ , ಎಂದฉ: 

 (ಎ) කಮ ෥ತ౳  ಸದಸ౲  ಅಥ฿ ಸಹವൟბ ಸದಸ౲ ; 

 (ಎ-i) ෇౾ർರකದ ಒಬ౯  ಸದಸ౲ ; 

 (ಎ-ii) 16ඡ ಪ౳ ಕರಣದ (1)ඡ ಉಪಪ౳ ಕರಣದ (ല), (ಇ), (ಎෆ), ಮൡ౨  (೧) ಘಡಗಳ  ෬ฉಡ 
๳ค๭ಆಂಡ ෇౾ർರฃಜฆವ ಸದಸ౲ ฆ; 

 (ಎ-iii) ಅಂಥ ಸොಯ ൽකಂಕಃౙ  ಅಥ฿ ೋකವൕಡ ෨ಂ೉ತ฿ಜ ಹච౬ ರഴ ൟಂಗಳ ಒಳಡ 
๸ಘದ ಸದಸ౲ කದ ಒಬ౯  ವ౲ ౾౨ ; 

ಪฏൡ ಈ ಘಡದย౵ ฆโൿ ෴โ඀ ಅದರ ඣೕಂದ൐෴ದ ඛಕಟ ತฆ฿ಯ 
ನഷ෷ವ ಅಂಥ ๸ಘದ  ෮ದಲ ಮ๻ಸොಯย౵  ಮൡ౨  ๸ಘದ ಆಡัತ ෱ಡัಯ ෮ದಲ 
ೋකವൕಯย౵  ූಗವ๼๯ವ ಸದಸ౲ ඛಡ ಅನ౷ ಯ฿ಗತಕౙ ದಲ౵ . 

(ಎ-iv) ಆತඛಡ ෷ಕ౨ ฿ಜ ൟัಸมದ ಕึದ ಐൿ ฿๞ბಕ ಮ๻ ಸොಗಳ න౾ ಕඛಷౣ  
෴โඃ ಎರഴ ฿๞ბಕ ಮ๻ ಸොಡ ๻ಜฃಗฤ เಫಲකದ ಒಬ౯  ಸದಸ౲ , ಒಬ౯  ಪ౳ ൟඛඌ ಅಥ฿ 
ಒಬ౯  ඛ෽ೕಜ. 

(ಎ-v) ๼ಂൽನ ಐൿ ಸಹ౽ರ ವಷბಗಳ න౾ ෴โඃ ಎರഴ ಸಹ౽ರ ವಷბ౽ౙ ಜ 
ಉಪเඌಗಳย౵  ඛඌბಷౣ ಪലಸಬ๾ർඈಥ ಕඛಷౣ  ๳ๅಗಳඝ౬  ಅಥ฿ ๷ಲಭ౲ ಗಳඝ౬  
ಬಳ๭ಆಳ౶ ฤ เಫಲකದ ಒಬ౯  ಸದಸ౲  ಅಥ฿ ಒಬ౯  ಪ౳ ൟඛඌ. 
 ಪฏൡ, (ಎ-iv) ๻ಟ (ಎ-v)ඡ ಉಪಘಡಗಳย౵ ฆವ ಸದಸ౲ ฆಗಳ ๸ದಭბದย౵ , ಅಂಥ 
ಸದಸ౲ ฆ ಒಂൿ ವಷბದ ಅವඌಡ ಸವბಸದಸ౲ ರ ಸො ಅಥ฿ ෱ಡัಯ ಸದಸ౲ ರ ೋකವൕಯย౵  
ಮತ ಚม෵๯ವ ಹಕౙ ඝ౬  ຄಂൽರತಕౙ ದ౪ ಲ౵ . 

 (෈) (i) ෴ವ ಸಹ౽ರ ๸ಘದ ಸ෦ൟ෷ ರർ౪ ಜං෽ೕ ಅಥ฿ ෴โದಃౙ  ಈ 
ಅඌඛಯಮದ  31ඡ ಪ౳ ಕರಣದ ෬ฉಡ เ๕ಷ ಅඌ౽คಯඝ౬  ඡ෦ಸมಜං෽ೕ; 

    (ii) ෴ವ ಸಹ౽ರ ๸ಘโ 12ඡ ಪ౳ ಕರಣದ ෬ฉಡ เಘഔತ฿ಗ෎ಃಂൿ 
ಆඃ๏ಸมಜං෽ೕ; 

 (iii) ෴ವ ಸಹ౽ರ ๸ಘโ ತನ౬  ౽ಯბವඝ౬  ඩ౳ ฏ෗๭ಲ౵ ่ೕ ಅಥ฿ ತನ౬  ౽ಯბವඝ౬  
ඛย౵ ๭ං෽ೕ; 

              (iv) ෴ವ ๸ಘದ ಪ౳ උನ ಉං౪ ೕಶโ ๬ಲ ಮൡ౨  ෨ಂಗಡವඝ౬  ඛೕഴವ ಉං౪ ೕಶವඝ౬  
ຄಂൽං෽ೕ,- 

(ಎ) ಅಂಥ ๸ಘದย౵  ඛಕಟතವბ ಸಹ౽ค ವಷბದ ೋකವൕ/๬෥ನ౲  ಸොಯ 
๸ದಭბದย౵  ๸ಘದ ತಛංಯ ෬ว ๕ಕಡ ಐವತ౨ ౾ౙ ಂತ ಕല෫ ವ๰มൟ ಇದ౪ ย౵  ಅಥ฿ 
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(෈) ಹಣ౽๯ ඛೕഴವ ෇౲ ಂಀ, ಃ౳ ലഡ ಏ೬ඛ౺  ಪ౳ ಕರಣಕౙ ඝಞಣ฿ಜ ಹൽජൿ ൽನಗಳ 

෨ಂ೉ತ฿ಜ ಆ෴ ๸๲౩ ಯ ತಛංಯ ෬ว ๕ಕಡ ಐವತ౨ ರ ූಗದ ವ๰ย ಅಥ฿ 
ವ๰ย෴ದ තൟბ ෮ತ౨ ವඝ౬  ಇโಗಳย౵  ෴โൿ ກ೑౞ ೕ ಅದඝ౬  ඩವൟಸฤ เಫಲ฿ದย౵  
ಅಂಥ ๸ಘಃౙ  ๬෥ನ౲  ಸො/ ೋකವൕಯ ಕඛಷౣ  ෩ವൡ౨  ൽನಗಳ තವბದย౵  ඣೕഔೕ๺ 
ඛೕಡತಕౙ ൿ౪ . 

 (v) ivඡ ಉಪಘಡದย౵  ಉว౵ ೕ಍๭ದ ๸ಘವಲ౵ ದ ಇತರ ෇౾ർರ ๸ಘ฿ಜං෽ೕ, 
-  ಆ ෴โඃ ಸಹ౽ರ ๸ಘ.  

 เವರൕ.- ๸ಘದ ಸದಸ౲ ನඝ౬  ๬ಲಛರකಜ ಅವඝ, ಅವඛಡ ಇಪ౭ ൧౨ ಂൿ ൽನಗัಡ 
ಕല෫෵ಲ౵ ದ ಸොಡ ๸ීඌ๭ದ ඣೕഔೕಸඝ౬  ಆಟౣ  ತฆ฿ಯ ಮ๻ಸොಯ ಅಥ฿ ಸ෦ൟಯ 
ಸದಸ౲ ರ ೋකವൕಯ ൽකಂಕಃౙ  ಕඛಷ౤  ನಲವ൤౨ ೖൿ ൽನಗัಡ ෨ಂ೎ ๸ಘಃౙ  ತඛ౬ ಂದ 
෇౾෵ฆವ ෴โඃ ಬಡಯ ෇౾ಗಳඝ౬  ๸ർಯ ෥ಡฤ ತඪ౭ ದฉ ಆ ෇౾ർರචಂൿ 
ූเಸತಀౙ ൿ. 

XX                  XX                    XX 
21.  ಮತ ಚม෵๯ವ คೕൟ.- XX                  XX                    XX  
(3) ෴โඃ ಇತರ ಸಹ౽ರ ๸ಘದ ෴โඃ ಸොಯย౵  ತನ౬  ಪರ฿ಜ ಮತ ಚม෵ಸฤ 

(2)ඡ ಉಪಪ౳ ಕರಣದ (ಎ) ಘಡದ ಅലಯย౵  ಸಹ౽ರ ๸ಘದ ෱ಡั෵ಂದ ಒ෫౱  
කಮඛඃბ๏ಸಲ౭ ಟౣ  ಒಬ౯  ಸದಸ౲ ನඝ౬ , ෱ಡัಯ ಸොಯย౵  ๻ಜคฆವ ಮൡ౨  ಮತ ಚม෵๯ವ 
ಸದಸ౲ ರ ෩ರඡ ಎರಡರ (two third) ಬ๾ಮತൽಂದ, ಗಣඛೕಯ ౽ರಣಗูಂൽಡ, ಅಂಜೕಕค๭ದ 
ಠฃเನ ຄರൡ ಬದม෵ಸತಕౙ ದ౪ ಲ౵ .  ಆർಟ౲  ಸಹ౽ರ ๸ಘโ ತನ౬  ಪರ฿ಜ ಎರಡ౾ౙ ಂತ 
ກ೉౞ ನ ಸಹ౽ರ ๸ಘಗಳย౵  ಮತ ಚม෵ಸฤ ෱ಡัಯ ෴่ಬ౯  ಸದಸ౲ ನඝ౬  
කಮඛඃბ๏ಸತಕౙ ದ౪ ಲ౵  ಅಥ฿ ඡ෦ಸತಕౙ ದ౪ ಲ౵ . 

เವರൕ:- ಈ ಪ౳ ಕರಣದ ಮൡ౨  20ඡ ಪ౳ ಕರಣದ ಉං౪ ೕಶಗัಛಜ, “ඛ෽ೕಜ” ಎಂಬ ಪದโ 
ಬฆๅഷಯว౵ ม౵  ಆ ಪದಃౙ , ಇತರ ಸಹ౽ರ ๸ಘಗಳย౵  ಆ ๸ಘವඝ౬  ಪ౳ ൟඛඌ๯ವ ಸಹ౽ರ ๸ಘದ 
ಒಬ౯  ಸದಸ౲  ಎಂൿ ಅಥბ 

XX                  XX                    XX 
27ಎ. ವ౲ ವ๬౩ ಪචಯย౵  ಸದಸ౲ ฆ ඩส౛ ำ౶ โൿ.- ಸಹ౽ರ ๸ಘದ ಪ౳ ൟ෽ಬ౯  

ಸದಸ౲ ඝ,-  

(ಎ) ๼ಂൽನ ಐൿ ฿๞ბಕ ಮ๻ಸොಗಳ න౾ ಎರഴ ಮ๻ಸොಗัಡ ๻ಜฃಞವ ෩ಲಕ;  

(෈) ಕึದ ಐൿ ಸಹ౽ค ವಷბಗಳย౵   ෴โඃ ಎರഴ ಸಹ౽ค ವಷბಗัಛಜ ಉಪเඌಗಳย౵  
ඛൽბಷౣ  ಪലಸಬ๾ർඈ൤ ๸ಘโ ඛೕഴ๋ಥ ಕඛಷ౤  ๳ๅಗำ, ಅಥ฿ ๷ಲಭ౲ ಗಳඝ౬  ಪ౳ ൟವಷბ 
ಬั๭ಆำ౶ ವ ෩ಲಕ, - ๸ಘದ ವ౲ ವ๬౩ ಪචಯย౵  ඩส౛ ಳ౶ ತಕౙ ൿ౪ : 

ಪฏൡ ಒಬ౯  ಸದಸ౲ ඝ ಕඛಷ౤  ๳ๅಗಳඝ౬  ಒಳ๭ಆำ౶ ฤ ತඪ౭ ದฉ ಅಥ฿ ಕඛಷ౤  ๸ಒ౲ ಯ 
ಸොಗัಡ ๻ಜฃಗฤ ತඪ౭ ದฉ, ಅವඝ, ಒಂൿ ವಷბದ ಅವඌಯವฉಡ ಮತ ඛೕഴವ ತನ౬  ಹಕౙ ඝ౬  
ಕึൿಆಳ౶ ತಕౙ ൿ౪ . 

XX                  XX                    XX 
28ಎ. ಸಹ౽ರ ๸ಘಗಳ ವ౲ ವ๬౩ ಪච෷ ಸ෦ൟಯย౵  ඛ๼ತ฿ಜฆโൿ.- 

   XX                  XX                    XX 
(2) ಸಹ౽ರ ๸ಘದ ಸ෦ൟ෷  ෨ಖ౲  ౽ಯბඛ฿ბಹಕರඝ౬  ຄರൡಪല๭ 

ಹඣ౬ ಂದ౾ౙ ಂತ ಕല෫ ಇಲ౵ ದ ಆದฉ ಃಳಡ ඛൽბಷౣ ಪല๭ದ๠ౣ  ๸ಒ౲ ಜಂತ ກ೉౞ ಲ౵ ದ ಸದಸ౲ ರඝ౬  
ಒಳತಂലರತಀౙ ൿ, ಎಂದฉ:- 

(i) ඩ౳ ಥ෦ಕ ๸ಘದ ಮൡ౨  ๲ಃಂಡค ๸ಘದ ౽෴ბಚರൕ ಪ౳ ඃಶ ฿౲ ඪ౨ ෷,- 

(ಎ) ൞ล౵ ౾ನ ಒಂൿ ූಗಃౙ  ฿౲ ඪ๭ದ౪ ฉ, ಹඣ౬ ಂൿ ಜನ ಸದಸ౲ ฆ; 

(෈) ಇലೕ ൞ล౵ ౾ಡ ฿౲ ඪ๭ದ౪ ฉ, ಹൽ෩ฆ ಜನ ಸದಸ౲ ฆ; 
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(๭) ൞ล౵ ಕඝ౬  ෦ೕคದ ಆದฉ ೧ว౵ ಯඝ౬  ෦ೕರದ ಪ౳ ඃಶಃౙ  ฿౲ ඪ๭ದฉ, ಹൽජൿ ಜನ 

ಸದಸ౲ ฆ: 

 ಪฏൡ, ಒಂൿ ೧ว౵ ಯඝ౬  ෦ೕರದ ಪ౳ ವತბක ಪ౳ ඃಶವඝ౬  ຄಂൽฆವ ನಗರ ಸಹ౽ರ 
෇౲ ಂ౾ನ ๸ದಭბದย౵ , ಗคಷ౤  ๸ಒ౲ ෷ ಹൽඡำ ಸದಸ౲ ರඝ౬  ෦ೕರತಕౙ ದ౪ ಲ౵ . 

(ല) ೧ว౵ ಯඝ౬  ෦ೕค ฿౲ ඪ๭ದ౪ ฉ, ಹ൧౨ ಂಭൡ౨  ಸದಸ౲ ฆ 

 (ii) ಅදಋ౺  ๸ಘಗಳඝ౬  ಒಳತಂಡ ๸෷ಕ౨  ๸ಘ฿ಜದ౪ ย౵ , ಇಪ౭ ൧౨ ಂൿ ಸದಸ౲ ฆ; 

 ಪฏൡ, ಸದಸ౲ ඝ ๸ಘದ ಸ෦ൟಯย౵  ಒಂದ౾ౙ ಂತ ກ೉౞ ನ ಮತ ಃ౹ ೕತ౳ ವඝ౬  
ಪ౳ ൟඛඌಸತಀౙ ದಲ౵ . 

     ಪฏൡ, ಆಡัತ ෱ಡั ಸದಸ౲ ರ ๸ಒ౲  ಕඛಷౣ  ಮൡ౨  ಗคಷౣ  ಪ౳ ෥ಣโ 28ಎ ಪ౳ ಕರಣದ 
ಉಪಪ౳ ಕರಣ (2) ರย౵  ඛൽბಷౣ ಪല๭ฆ๋൤ ಆ෴ ಸಹ౽ರ ๸ಘಗำ ತಮ౱  ಉಪเඌಗಳย౵  
ඛಗൽಪല๭ಆಳ౶ ತಕౙ ൿ౪  ಮൡ౨ ,- 

(ಎ) ಆ൮ბಕ චರโ ಪഷದ ಸಹ౽ರ ๸ಘದย౵  ಸ౽ბರದ කಮඛඃბ๏ತ ಪ౳ ಕರಣ 28ಎ(4-෈) 
ನย౵  ඛಗൽಪല๭ฆ๋൤; 

(෈) ಇತฉ ಸಹ౽ರ ๸ಘಗัಡ ๸ීಧಪಟౣ ಂ൤ ಪದඛ෦ತ౨  ಸದಸ౲  ಮൡ౨  ๬ಲ ඛೕലಃ ෇౲ ಂಋ 
ಅಥ฿ ๬ಲ ඛೕലಃ ๸๲౩ ಯ කಮ ඛඃბ๏ತ. 

 ಉัದ ಸದಸ౲ ರඝ౬  ಪ౳ ಕರಣ 29ಇನ ಷರൟ౨ ತಳಪഖౣ  ೋකವൕ ෩ಲಕ ಭൟბ ෥ಡತಕౙ ൿ౪ . 

 (3) ಪ౳ ൟ ಸಹ౽ರ ๸ಘದ ಸ෦ൟಯย౵ :- 

 (i) ಒಂൿ ๬౩ ನವඝ౬  ಪค๏ಷౣ  ೦ൟಗำ ಮൡ౨  ಪค๏ಷౣ  ವಗბಗัಡ ๳คದ ವ౲ ౾౨ ಗัಂದ 
ೋකವൕ ෩ಲಕ ಭൟბ ෥ഴโದ౽ౙ ಜ; 

 (ii) ಎರഴ ๬౩ ನಗಳඝ౬  ಮ๼ึಯคಂದ ೋකವൕ ෩ಲಕ ಭൟბ ෥ഴโದ౽ౙ ಜ 

  (iii) "๼ಂൿัದ ವಗბದವคಡ ಎರഴ ๬౩ ನಗಳඝ౬  ೋකವൕ ෩ಲಕ ಭൟბ෥ಡತಕౙ ൿ౪ .  
ಇโಗಳย౵  ಒಂൿ ๬౩ ನವඝ౬  ಪ౳ ವಗბ "ಎ", ಮ൧౨ ಂൿ ๬౩ ನವඝ౬  ಪ౳ ವಗბ "෈" ವಗბದವคಡ,  

- เೂಸยಡತಀౙ ൿ: 

 ಪฏൡ, ವ౲ ౾౨ ಗಳඝ౬  ಸದಸ౲ ರක౬ ಜ ಒಳತಂലฆವ ಮൡ౨  ವ౲ ౾౨ ಗಳ ಅಂಥ ವಷბ ಅಥ฿ 
ಪ౳ ವಗბൽಂದ ಸದಸ౲ ರඝ౬  ຄಂൽฆವ ಪ౳ ൟ෽ಂൿ ಸಹ౽ರ ๸ಘದ ෱ಡัಯย౵  ಅಂಥ 
෦ೕಸมൟಯඝ౬  ෥ಡತಕౙ ൿ౪ . 

 (4) 29ಎ ಮൡ౨  39ಎ ಪ౳ ಕರಣದ ಉಪීಧಗัತಳಪഖౣ , ಸ෦ൟಯ ಅನ౲ ൭ 
ಉಪීඌ๭ൿದඝ౬ ัದ ಸದಸ౲ ರ ಅඌ౽ರದ ಅವඌ෷ ೋකವൕಯ ൽකಂಕൽಂದ ಐൿ 
ವಷბಗะಜರತಕౙ ൿ౪  ಮൡ౨  ಸದค ಅವඌ෷ ෨౽౨ ಯ฿ದ ൽකಂಕඈൿ ಸ෦ൟಯ ಅಂಥ 
ಸದಸ౲ ฆ ಪದವඝ౬  ൤ರโತั๭ർ౪ ฉಂൿ ූเಸತಀౙ ൿ: 

 ಪฏൡ, ಕකბಟಕ ಸಹ౽ರ ๸ಘಗಳ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 1997 ඩ౳ ฏಭ฿ಞโದಃౙ  
෮ದฤ, ಅಂಥ ๸ಘದ ಉಪ-เඌಗัಗඝ๬ರ฿ಜ ෴โඃ ಸಹ౽ರ ๸ಘದ ಸ෦ൟಡ ಈಛಗศ 
ೋකವൕ ನഷൽದ౪ ฉ, ಅಂಥ ಸಹ౽ರ ๸ಘದ ಸ෦ൟಯ ಪർವඌ෷, ಅಂಥ ೋකವൕ ನഷದ 
ಸಹ౽ರ ವಷბใ ๳คඈ൤ ෩ฆ ವಷბಗะಜರತಀౙ ൿ: 

 ಮ ౨ൢ  ಪฏൡ, ඣೕಂದ൐ಯ ඦತರ ๸ಘದ ෮ದಲ ಮ๻ ಸොಯඝ౬  ๸ಘದ 
ವ౲ ವಹರൕಗಳඝ౬  ඛವბ๼๯โದಃౙ  ෮ದಲ ಸ෦ൟಯඝ౬  ಆ෺ౙ  ෥ಡฤ ඣೕಂದ൐ಯ 
ൽකಂಕൽಂದ ಒಂൿ ൟಂಗูಳಡ ನഷಸತಀౙ ൿ. ಮൡ౨  ಅಂಥ ಸ෦ൟಯ ಪർವඌ෸ ಸಹ 
ೋකವൕಯ ൽකಂಕൽಂದ ಐൿ ವಷბಗะಜರತಕౙ ൿ౪ . 

 ಅಲ౵ ං ಪฏൡ, 14ඡ ಪ౳ ಕರಣದ ಅඝ๬ರ฿ಜ ಒಂൿಟലದ ಅಥ฿ ෥ನ౲ ൤ ಪഷದ ಅಥ฿ 
เූಗದ ඦತರ ರಚච෴ದ ಸಹ౽ค ๸ಘದ ಅಥ฿ ๸ಘಗಳ ෮ದಲ ಮ๻ಸොಯඝ౬  ಸಹ౽ค 
๸ಘದ ಅಥ฿ ๸ಘಗಳ ವ౲ ವ๻ರವඝ౬  ඛವბ๼ಸฤ ෮ದಲ ಸ෦ൟಯඝ౬  ಆ෺ౙ  ෥ಡฤ 
ඣೕಂದ൐ಯ ൽකಂಕൽಂದ ෩ฆ ൟಂಗಳ ಒಳಡ ನഷಸತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ ಸ෦ൟಯ ಪർವඌ෷ 
ಸಹ  ೋකವൕಯ ൽකಂಕൽಂದ ಐൿ ವಷბಗะಜರತಕౙ ൿ౪  
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 (4ಎ) ಸಹ౽ค ๸ಘಗಳ ෱ಡั෷, ෇౲ ಂ౾ಂ಩, ವ౲ ವ๬౩ ಪච, ಹಣ౽๯ ಃ౹ ೕತ౳ ಗಳย౵  
ಅඝಭವವඝ౬  ຄಂൽฆವವರඝ౬  ಸಹ ಸದಸ౲ ರක౬ ಜ ඡಮಕ ෥ലಆಳ౶ ಬ๾ൿ ಅಥ฿ ಸಹ౽ರ 
๸ಘโ ಅತಳ౶ ෎౽ದ ಉං౪ ೕಶಗำ ಮൡ౨  ಚഖವഔಃಗัಡ ๸ීඌ๭ದ ෴โඃ ಇತರ ಃ౹ ೕತ౳ ದย౵  
ಪคಣൟಯඝ౬  ຄಂൽฆವ ವ౲ ౾౨ ಗำ ಸದಸ౲ ฃಜರ෎ಀ; 

 ಪฏൡ, ๻ಡ ಸಹ ಸದಸ౲ ರක౬ ಜ ඡಮಕ ෥ലಆಂഴ ಸದಸ౲ ರ ๸ಒ౲ ෷ (2)ඡ 
ಉಪಪ౳ ಕರಣದย౵  ඛൽბಷౣ ಪല๭ದ ಗคಷ౤  ๸ಒ౲ ಡ ກೋ౞ ವค෴ಜ ಇಬ౯ ರඝ౬  ෦ೕರತಕౙ ದಲ౵ : 

 ಮൡ౨  ಪฏൡ, ๻ಡ ಸಹ ಸದಸ౲ ฃඈಥವฆ, ಅಂಥ ಸದಸ౲ ฃಜ ಅವರ ๬ಮಥ౲ ბದย౵  
ಸಹ౽ค ๸ಘಗಳ ෴โඃ ೋකವൕಯย౵  ಮತർನ ෥ഴವ ಹಕౙ ඝ౬  ຄಂൽರತಕౙ ದ౪ ಲ౵  ಅಥ฿ 
෱ಡัಯ ಪർඌ౽คಗะಜ ೋක෵ತฃಗฤ ಅಹბฃಜರತಕౙ ದ౪ ಲ౵ : 

 ಅಲ౵ ං ಪฏൡ ෩ವฆ ಸದಸ౲ ರඝ౬  ෦ೕರದ ౽ಯბඛವბಹ൏ ඛඃბಶಕฆಗำ 
ಉಪเඌಗัಗඝ๬ರ฿ಜ ෱ಡัಯ ಸದಸ౲ ฃಜರತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ ಸದಸ౲ ฆಗಳඝ౬ , (2)ඡ ಉಪ 
ಪ౳ ಕರಣದย౵  ඛൽბಷౣ ಪല๭ದ ඛඃბಶಕฆಗಳ ಒഖౣ  ๸ಒ౲ ಯ ಉං౪ ೕಶ౽ౙ ಜ ຄರൡಪലಸತಕౙ ൿ౪ . 

 ಅಲ౵ ං ಪฏൡ, ไൟ౨ ಪರ ඛඃბಶಕฆಗำ ಮൡ౨  ౽ಯბඛವბಹ൏ ඛංბಶಕฆಗำ, 
෱ಡัಯ ಸොಗಳඝ౬  ನഷ๯ವ ಆೕฏನ (ಗಣතൟბಯ) ූಗ฿ಜರತಕౙ ದ౪ ಲ౵ . 

 ಅಲ౵ ඃ ಪฏൡ, ನಗರ ಸಹ౽ค ෇౲ ಂಀಗัಡ ಸಹ෽ೕ೧ತฃದ ඛඃბಶಕฆ ූರൟೕಯ 
คಸํბ ෇౲ ಂಋ ತൡ౨ ಪല๭ದ ಅಗತ౲  ൟำವัಃ ಮൡ౨  ಅඝಭವವඝ౬  ຄಂൽರൽದ౪ ย౵ , ಅಂಥ 
෇౲ ಂಀಗಳ ෱ಡั෷ ಅಂಥ ඛඃბಶಕคಡ ತಮ౱  ಅಹ฿ಲವඝ౬  ຂัಆಳ౶ ฤ ಅವ౽ಶವඝ౬  
ඛೕലದ ತฆ฿ಯ ූರൟೕಯ คಸํბ ෇౲ ಂಀ ඛඃბಶನವඝ౬   ඛೕലದ ಎರഴ ൟಂಗูಳಡ ಅಂಥ 
ವ౲ ౾౨ ಗಳඝ౬  ൤ಡൿ๻ಕತಕౙ ൿ౪ . 

 (4෈)-(1) ฃಜ౲  ಸ౽ბರโ, ඩ౳ ಥ෦ಕ ಂ๞ ๬ಲ ಸಹ౽ರ ๸ಘದ ෱ಡัಯඝ౬  ຄರൡ 
ಪല๭ದ ಪ౳ ൟ෽ಂൿ ಸ๻ಯಕ ๸ಘದ ෱ಡัಯ ಪ౳ ൟඛඌ฀൤ ಒಬ౯  ವ౲ ౾౨ ಯඝ౬  
කಮඛඃბ๏ಸಬ๾ൿ කಮඛඃბ๏ತ ವ౲ ౾౨ ෷ ಸಹ౽ರ ๸ಘದ ಎม౵  ಸොಗಳย౵  ๻ಟ 
ೋකವൕಗಳย౵  ಮತ ಚม෵ಸಬ๾ൿ ๻ಟ ಸಹ౽ರ ๸ಘದ ಎม౵  ೋකವൕಗಳย౵  
ಸ౭ ඌბಸಬ๾ൿ.  ಪದඛ෦ತ౨  ಸದಸ౲ ฆ ๻ಟ ಹಣ౽๯ ಅಥ฿ ಃ౳ ലഡ ಏ೬ඛ౺ ෵ಂದ 
කಮඛඃბ๏ತฆ ಮತ ಚม෵๯ವ ಅඌ౽ರವඝ౬  ຄಂൽರತಕౙ ൿ౪  ಆದฉ ಪർඌ౽ค෴ಜ 
ಸ౭ ඌბಸฤ ಅಹბฃಜฆโൽಲ౵ : 

 ಪฏൡ, ಸಹ౽ರ ๸ಘದ ಸದಸ౲ කಜ කಮ ඛඃბ๏ತකದ ವ౲ ౾౨ ෷, ฃಜ౲  ಸ౽ბರದ 
ಇ೎౟ ತಳಪഖౣ  ಅಂಥ ಸದಸ౲ කಜ ಪದವඝ౬  ຄಂൽರತಕౙ ൿ౪ . 

XX                  XX                    XX 
28෈. ಸ෦ൟ෷ ೋකವൕಡ ವ౲ ವ๲౩  ෥ಡ෎ಀ.-XX                  XX                    XX 

 (3)  28ಎ ಪ౳ ಕರಣದ (5)ඡ ಉಪ-ಪ౳ ಕರಣದ ෬ฉಡ ಅඌ౽ರವඝ౬  ವ๼๭ಆำ౶ ವ 
ಆಡั൞ඌ౽ค෷, ๬ಧ౲ ฿ದ๠ౣ  ෎ಗච, ಆದฉ ಆฆ ൟಂಗಳ ಅವඌ෽ಳಡ, ಅඌඛಯಮ, 
ඛಯಮಗำ ಮൡ౨  ಉಪ เඌಗัಗඝ๬ರ฿ಜ ๸ಘದ ຄಸ ಸ෦ൟಯ ರಚචಡ ವ౲ ವ๲౩  
෥ಡತಀౙ ൿ. 

 ಪฏൡ, ๻ಡ ඡಮಕತಂಡ ಆಡัತಛರඝ ಸಹ౽ರ ಪൟ౨ ನ ರಚචಯย౵ ಯ ๸ಘದ 
๸ීಧದย౵  ෩ฆ ൟಂಗัಜಂತ ກ೉౞ ನ ಅವඌಯವฉಡ ෨ಂൿವคಯತಕౙ ದ౪ ಲ౵ . 

XX                  XX                    XX 
28 ๭ ෱ಡัಯ ಅඌ౽ರಗำ ಮൡ౨  ಪ౳ ౽ಯბಗำ- XX                  XX                    XX 

 (2) ๼ಂං ຂัದ ಅඌ౽ರಗಳ ๬෥ක౲ ನ౷ ಯಃౙ  ූದಕ฿ಗඈ൤, ಅಂಥ ಅඌ౽ರಗำ ಮൡ౨  
ಕತბವ౲ ಗำ ಈ ෨ಂൽನโಗಳඝ౬  ಒಳತಂലರತಕౙ ൿ౪ :- 

XX                  XX                    XX 
29ಇ. ಸ෦ൟಯ ಸದಸ౲ ರ ಪದದย౵  ಉಂഓಞವ ಆಕ๭౱ ಕ ಌย ๬౩ ನವඝ౬  

ಭൟბ෥ഴโൿ.- ಸಹ౽ರ ๸ಘದ ಸ෦ൟಯ ಸದಸ౲ ರ ಪದದย౵  ಮರಣ, ฃ೧ೕක෫, 
ವ೦෥ഴเಃ ಅಥ฿ ಇತರ ౽ರಣൽಂದ ಉಂഓಞವ ෴โඃ ಌย ๬౩ ನವඝ౬  ಅಂಥ ๸ಘದ 
ಉಪ เඌಗಳย౵  ඛൽბಷౣ ಪലಸಬ๾ർඈಥ คೕൟಯย౵  ಭൟბ ෥ಡತಀౙ ൿ. 
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ಪฏൡ, ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರ ෱ಡยಯ ಉัದ ಪർವඌ෷ ಅದರ ෩ಲ 

ಅವඌಯ ಅಧბ౾ౙ ಂತ ກೋ౞  ಇದ౪ ฉ, ෱ಡยಯ ඛඃბಶಕರ ಪದದย౵ ನ ෴โඃ ಌย ๬౩ ನವඝ౬  
ಭൟბ෥ಡฤ ೋකವൕಯඝ౬  ನഷಸತಕౙ ൿ౪ : 

ಮൡ౨   ಪฏൡ ෱ಡัಯ ಅಂತಹ คಕ౨  ๬౩ ನ౽ౙ ಜ ೋකವൕ ನഷ෷ವವฉಡ, ಉದ౰ ವ฿ಞವ 
൞൞ౙ ยಕ ๬౩ ನಃౙ  ๸ීඌ๭ඈ൤, ಅඃ ವಗბದ ಸದಸ౲ ฆಗಳ න౾ කಮඛඃბಶನದ ෩ಲಕ  
෱ಡัಯ ൞൞ౙ ยಕ ๬౩ ನವඝ౬  ಭൟბ ෥ಡಬ๾ൿ. 
 ಮൡ౨  ಪฏൡ, ෱ಡยಯ ಉัൽฆವ ಪർವඌ෷ ಅದರ ෩ಲ ಅವඌಯ ಅಧბ౾ౙ ಂತ 
ಕല෫ ಇฆವย౵ , ෴ವ ವಗბದ ಸದಸ౲ คಡ ๸ීಧಪಟౣ ಂ൤ ๬౩ ನโ ಌย෴ಜං෻ ಅඃ ವಗბದ 
ಸದಸ౲ ರ න౾ කಮඛඃბಶನ ෥ഴವ ෩ಲಕ ෱ಡยಯย౵ ನ ಌย ๬౩ ನವඝ౬  ෱ಡย෷ 
ಭൟბ ෥ಡಬ๾ൿ. 

 ಅಲ౵ ඃ ಪฏൡ, ಆಕ๭౱ ಕ คಕ౨ ൤ಯ ๬౩ ನಗಳඝ౬  คಕ౨ ൤෴ದ ൽකಂಕൽಂದ ෩ฆ 
ൟಂಗูಳಛಜ ಆಡัತ ෱ಡั෷ ൡಂಬฤ เಫಲ฿ದย౵  ಅಂಥ คಕ౨  ๬౩ ನವඝ౬  ඛීಧಕฆ 
කಮඛඃბಶನದ ෩ಲಕ ൡಂಬತಕౙ ൿ౪ . 

XX                  XX                    XX 
29 ಎෆ.ಅಧ౲ ౘ, ಸූಧ౲ ౘ, ಉඩಧ౲ ౘ ಅಥ฿ ಉಪಸූಧ౲ ౘ ෨ಂ൞ದವರ ೋකವൕ.- 

XX                  XX                    XX 
   (5) ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರโ, ෱ಡยಡ ಮൡ౨  ಅಧ౲ ౘ ಅಥ฿ ೏ฑ ಪಸბඨ ಅವರ, 
ಉඩಧ౲ ౘ ಅಥ฿ ็๺ ೏ฑ ಪಸბඨ ಅವರ ಪದಃౙ   ಮൡ౨  ಸಹ౽ರ ๸ಘದ ಉಪเඌಗಳ ಪ౳ ౽ರ 
ೋක෵๯โൿ ಅಗತ౲ ฿ಜฆವ ಅಂಥ ಇತರ ಪർඌ౽คಗಳ  ಪದಃౙ  ಸಹ ಮ๻ ೋකವൕಯ 
ತฆ฿ಯ ෱ಡยಯ ರಚචಯ ಅಥ฿ ූเತ ರಚචಯ ൽකಂಕൽಂದ ಹൽජൿ ൽನಗูಳಛಜ 
ೋකವൕಗಳඝ౬  ನഷಸತಕౙ ൿ౪ . 

 (6) ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರโ, ಸಹ౽ರ ๸ಘದ ඛඃბಶಕರ ಅಥ฿ ෴ช 
ಪർඌ౽คಗಳ ಪದದย౵  ෴โඃ ಆಕ๭౱ ಕ ಌย ๬౩ ನ ಉಂഓದฉ, ಅಂಥ ಆಕ๭౱ ಕ ಌย๬౩ ನವඝ౬  
ಭൟბ෥ಡฤ, ಅඌ๰೉ತ฿ಜฆವ ൽකಂಕൽಂದ ಅವರൡ౨  ൽකಗูಳಡ ೋකವൕಯඝ౬  
ನഷಸತಕౙ ൿ౪ . 

XX                  XX                    XX 
29ກೖ. ಪർඌ౽คಯ เฆದ౫  ಅเ ౷๎ ಸ ಪ౳ ๬౨ ವ.- (1) ಪർඌ౽คಯ เฆದ౫ ದ 

ಅเ ౷๎ ಸ ಪ౳ ๬౨ ವವඝ౬ , ಆತඝ ಪർಧರಣ ෥ലದ ಎರഴ ವಷბಗಳ ඦತರ ෥ತ౳ ๆ 
෱ലಸಬ๾ൿ. ಅเ ౷๎ ಸ ಪ౳ ๬౨ ವಃౙ  ಒ෫౱  ๵ೕมದ ๸ದಭბದย౵ , ಮ൧౨ ಂൿ ವಷბದ ಒಳಛಜ 
ຄಸ ಪ౳ ๬౨ ವವඝ౬  ෱ലಸತಕౙ ದ౪ ಲ౵ . ๸ීಧಪಟౣ  ಸಹ౽ರ ๸ಘದ ෱ಡัಯ ෩ರඡ 
ಒಂದರ๠ౣ  ೋක෵ತ ಸದಸ౲ คಂದ ಮನเಯඝ౬  ಸย౵ ಸದ ຄರൡ ಅเ ౷๎ ಸ ಪ౳ ๬౨ ವವඝ౬  
෱ലಸತಕౙ ದ౪ ಲ౵ . 

(2) ಒಂൿ ಸಹ౽ರ ๸ಘದ ಪർඌ౽ค෷, ಆತನย౵  เ ౷๎ ಸ ಬಯ๭ ವ౲ ಕ౨ ಪല๭ದ 
ಪ౳ ๬౨ ವವඝ౬  เ๕ಷ฿ಜ ಆ ಉං౪ ೕಶ౽ౙ ಜ ಕฉಯมದ ಸොಯย౵  ಸಹ౽ರ ๸ಘದ ೋක෵ತ 
ඛඃბಶಕರ ಒഖౣ  ๸ಒ౲ ಯย౵  ෩ರඡ ಎರಡರ๠ౣ  ಬ๾ಮತൽಂದ ಅಂಜೕಕค๭ದฉ, ಁಡศ ಆತನ 
ಪದโ ൤ರ฿ಜං ಎಂൿ ූเಸತಕౙ ൿ౪ .  
  (3) ಅเ ౷๎ ಸ ಪ౳ ๬౨ ವದ ಪ౳ ౾౳ ෺෷ ඛಯ෦ಸಬ๾ർඈ൤ ಇರತಕౙ ൿ౪ . 

XX                  XX                    XX 
30.  ෱ಡยಯ ರൽ౪ ෴ൟ ಅಥ฿ ಅ෥ನൡ.- XX                  XX                    XX 
(2) ಸಹ౽ರ ๸ಘದ ෱ಡย෷.- 

 (i) ಈ ಅඌඛಯಮ ಅಥ฿ ඛಯಮಗำ ಅಥ฿ ಉಪเඌಗಳ ෩ಲಕ ಅದಃౙ  ವ๼๭ฆವ 
ಕತბವ౲ ಗಳඝ౬  ඛವბ๼๯ವย౵  ಸತತ฿ಜ ತඪ౭ ತವඝ౬  ಎಸಞൟ౨ ං ಅಥ฿ ಉධ౾౹ ๯ൟ౨ ං ಎಂൿ; 
ಅಥ฿  

 (ii) ๸ಘದ ಅಥ฿ ಅದರ ಸದಸ౲ ರ ๼൞ಸ౾౨ ಡ ෇ಧಕ ಉಂഖ෥ഴವ ෴โඃ ಂತ౲  
ಎಸಞൟ౨ ං ಎಂൿ; ಅಥ฿ 
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 (iii) ෱ಡยಯ ๸ರಚචಯย౵  ಅಥ฿ ౽ಯბ ඛವბಹൕಯย౵  ಇಕౙ ഔౣ ನ ๭౩ ൟ ಇං ಎಂൿ; 
ಅಥ฿  

 (iv) ಪ൤౨ ಹಚ౞ มಜฆವ ಧ෗ೕರ ಸ౷ งಪದ ಹಣ౽๯ ಅಕ౳ ಮಗำ ಅಥ฿ ෮ೕಸ ನഷൽං 
ಎಂൿ; ಅಥ฿ 

 (v) ತൡ౨ ಪല๭ದ ౽ಲඅಳಛಜ ෱ಡยಡ ೋකವൕಗಳඝ౬  ನഷಸฤ ೋකವ൏ 
ಆ෽ೕಗโ ඛงඪ๭ฆವ ౽౲ วಂಡคನ ಪ౳ ౽ರ ೋකವ൏ ಆ෽ೕಗಃౙ  ඬಸ౨ ಕಗำ ಮൡ౨  ർಖวಗำ 
ಅವಶ౲  ෥๼ൟ ಮൡ౨  චರವඝ౬  ಒದಜಸฤ เಫಲ฿ಜං ಎಂൿ ಮൡ౨  ತತ౭ ค൏ಮ฿ಜ ಅಥ฿ 
ಅನ౲ ൭ ತൡ౨ ಪല๭ದ ౽ಲඅಳಡ ೋකವ൏ ಆ෽ೕಗโ ೋකವൕಗಳඝ౬  ನഷಸฤ เಫಲ฿ಜං 
ಎಂൿ, 

 ค೧๬ౣ იರඝ ಅ෗ඩ౳ ಯಪಟౣ ฉ, ಅವඝ, ෱ಡยಯ ಆಃ౹ ೕಪൕಗำ ෴โർದง ಇದ౪ ฉ 
ಅโಗಳඝ౬  ൟัಸฤ ෱ಡยಡ ಒಂൿ ಅವ౽ಶವඝ౬  ඛೕലದ ತฆ฿ಯ, ย಍ತ ಆඃಶದ ෩ಲಕ 
ಸದค ෱ಡยಯඝ౬  ರൿ౪ ತัಸಬ๾ൿ ಅಥ฿ ಅ෥ನൡತัಸಬ๾ൿ ಮൡ౨  ಆฆ ൟಂಗಳඝ౬  
෦ೕರದ ಅವඌಡ ๸ಘದ ವ౲ ವ๻ರಗಳඝ౬  ඛವბ๼ಸฤ ಒಬ౯  ಆಡั൞ඌ౽คಯඝ౬  ඡಮಕ 
෥ಡಬ๾ൿ: 

ಪฏൡ, ෴โඃ ಸ౽ბค ๤ฆ උರൕ ಅಥ฿ ಸ౽ბರโ ඛೕലฆವ ๬ಲ, ಹಣ౽๯ චರโ 
ಅಥ฿ ෴โඃ ಌൟ౳  ಇಲ౵ ൽದ౪ ฉ, ෴โඃ ಸಹ౽ರ ๸ಘದ ෱ಡยಯඝ౬  ರൿ౪ ತัಸತౙ ದ౪ ಲ౵  
ಅಥ฿ ಅ෥ನൟ౨ ನย౵ ಡತಕౙ ದ౪ ಲ౵ : 

ಮൡ౨  ಪฏൡ, ಸಹ౽ರ ๸ಘದ ෱ಡยಯ ರൽ౪ ෴ൟಯඝ౬  ๸ದූბඝ๬ರ ූರತದ 
คಸํბ ෇౲ ಂಋ ඣಂൽಡ/ฃ๞ౣ იೕಯ ෇౲ ಂಋ ඣಂൽಡ ಸ෥สೕ೉๭ದ ತฆ฿ಯ ෥ತ౳ ๆ 
෥ಡತಕౙ ൿ౪  ಮൡ౨  ෇౲ ಂ౾ಂ಩ เඛಮಯ ಅඌඛಯಮ, 1949 ರ (AACS) ಉಪීಧಗิ ಸಹ 
ಅನ౷ ಯ฿ಗತಕౙ ൿ౪ . 

ಅಲ౵ ඃ ಪฏൡ, (2)ඡ ಉಪಪ౳ ಕರಣದ ಅലಯย౵  ൤ಡൿ๻ಕมದ ෱ಡัಯ ෴่ಬ౯  
ಸದಸ౲ ඝ, ൤ಡൿ๻ಕมದ ൽකಂಕൽಂದ ಒಂൿ ವಷბದ ಅವඌಛಜ ಅಂಥ ಸಹ౽ರ ๸ಘದ ಅಥ฿ 
ಇತರ ෴โඃ ಇತರ ಸಹ౽ರ ๸ಘದ ෱ಡัಯ ಸದಸ౲ කಜ ೋක෵ತකಗฤ 
ಅಹბකಗತಕౙ ದ౪ ಲ౵  ಮൡ౨  ಅಂಥ ಆඃಶವඝ౬  ෴ರ เฆದ౫ ฿ಜ ෥ಡมಜං෽ೕ ಆ ವ౲ ౾౨ ಡ 
ಅಹ฿ಲඝ౬  ຂัಆಳ౶ ฤ ෷ಕ౨  ಅವ౽ಶವඝ౬  ඛೕലದ ຄರൡ, ෱ಡัಯ ೋකವൕಯย౵  
ಸ౭ ඌბ๯โದ౽ౙ ಜ ಅನಹბකಜฆವචಂಬ ಅಂಥ ෴โඃ ಆඃಶವඝ౬  ෥ಡತಕౙ ದ౪ ಲ౵ . 

XX                  XX                    XX 
31. ค೧๬ౣ ౳ ฑඛಂದ เ๕๝ඌ౽คಯ ඡಮ౽ൟ.- (1) ಅನಹბ൤, ฃ೧ೕක෫ ಅಥ฿ 

ಮರಣ ಅಥ฿ ಸದಸ౲ ನඝ౬  ൤ಡൿ๻ಀเಃ ಆೕฏ ಆಗฤ ಸ෦ൟಯ ಸದಸ౲ ฆಗಳ ๸ಒ౲ ෷ 
ಅಗತ౲ ౾ౙ ಂತ ಕല෫෴ದ ౽ರಣൽಂದ ಒಂൿ ಸಹ౽ರ ๸ಘโ, ಅඌඛಯಮದ ಉಪීಧಗำ, 
ඛಯಮಗำ ಅಥ฿ ಉಪ เඌಗัಗඝ๬ರ฿ಜ ౽ಯბඛವბ๼๯ൟ౨ ಲ౵ ๅಂൿ ค೧๬ౣ იರฆ 
ಅ෗ඩ౳ ಯಪಟౣ ย౵ , ಅವฆ, ಈ ಅඌඛಯಮ, ඛಯಮ, ඛಯಮಗำ ಅಥ฿ ಉಪเඌಗಳย౵  ಏඡ 
ಒಳತಂലದ౪ ง, ಆඃಶದ ෩ಲಕ, ಅಂತಹ ಸಹ౽ರ ๸ಘಃౙ  ಆฆ ൟಂಗัಜಂತ ກ೉౞ ಲ౵ ඈಥ 
ಅವඌಡ ಒಬ౯  เ๕๝ඌ౽คಯඝ౬  ඡಮಕ ෥ಡಬ๾ൿ.  

ค೧๬ౣ იರඝ, ಬರಹದย౵   ౽ರಣಗಳඝ౬  ෥ല ಅಂಥ ඡಮ౽ൟಯ ಅವඌಯඝ౬  ಒ෫౱ ಡ ಆฆ 
ൟಂಗำಗಳ ກ೉౞ ನ ಅವඌಡ เಸ౨ คಸಬ๾ൿ. ಮൡ౨  ෴โඃ ๸ದಭბದล౵  ಅಂಥ เಸ౨ ರൕಯ 
ಸฃಸค ಒಂൿ ವಷბವඝ౬  ෦ೕರತಕౙ ದ౪ ಲ౵ . 

 ಪฏൡ, ๻ಡ ඡಮಕ ෥ಡมದ เ๕๝ඌ౽ค෷, ಸಹ౽ค ಪൟ౨ ನ ರಚචಯย౵ ಯ ๸ಘದ 
๸ීಧದย౵  ෩ฆ ൟಂಗัಜಂತ ກ೉౞ ನ ಅವඌಯವฉಡ ෨ಂൿವฉಯತಕౙ ದ౪ ಲ౵ . 

XX                  XX                    XX 
39ಎ ೋකವൕಗಳඝ౬  ನഷ๯โൿ.- (1) ෴โඃ ಆಕ๭౱ ಕ ಌย ๬౩ ನใ ๳คඈ൤ ಒഖౣ  

ಒಂൿ ಸಹ౽ರ ๸ಘದ ෱ಡัಯ ಸದಸ౲ ರ ಪ౳ ൟ෽ಂൿ ಮ๻ ೋකವൕಯඝ౬  ಮൡ౨  
ಪർඌ౽คಗಳ ೋකವൕಯඝ౬ , ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರದ ಅඌೕౘൕಯലಯย౵ , ಸಹ౽ರ 
ೋකವ൏ ඩ౳ ඌ౽ರದ ಅඌೕౘൕ, ඛඃბಶನ ಮൡ౨  ඛ฀ತ౳ ಣಃౙ  ಒಳಪഖౣ  ನഷಸತಕౙ ൿ౪ . 
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XX                  XX                    XX 

39ಎಎ. ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರ.- (1) ฃಜ౲  ಸ౽ბರโ, ಸ౽ბค ฃಜ౲  ಪತ౳ ದย౵  
ಅඌ๰ಚචಯ ෩ಲಕ, ಒಬ౯  ಸಹ౽ค ೋකವ൏ ಆ෷ಕ౨  ಮൡ౨  ಒಬ౯  ౽ಯბದ๏ბಯඝ౬  
ಒಳತಂലฆವ ಒಂൿ ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರವඝ౬  ರ೉ಸತಕౙ ൿ౪ . 

(2) ฃಜ౲ ದย౵ ನ ಸಹ౽ರ ๸ಘಗัಡ ನഷ෷ವ ಎม౵  ೋකವൕಗಳඝ౬  ನഷ๯ವ ಮൡ౨  
ತತ౺ ಂීඌತ 2[ಮತർರರ ಪഔౣ ಗಳඝ౬  ತ෴ค๯ವ ౽ಯბದ ಅඌೕౘൕ, ඛඃბಶನ ಮൡ౨  
ඛ฀ತ౳ ಣโ ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರ ඛ๼ತ฿ಜರತಕౙ ൿ౪ . 

(3) ಸ౽ბರโ, ฃಜ౲  ಸ౽ბರದ ಪ౳ උನ ౽ಯბದ๏ბ ಅಥ฿ ౽ಯბದ๏ბ ದ೬ბಯ 
ಅඌ౽ค෴ಜฆವ ಅಥ฿ ಅඌ౽ค෴ಜದ౪  ವ౲ ౾౨ ෽ಬ౯ ನඝ౬  ಸಹ౽ರ ೋකವ൏ ಆ෷ಕ౨ ರක౬ ಜ 
ඡಮಕ ෥ಡತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ ಸಹ౽ರ ೋකವ൏ ಆ෷ಕ౨ ฆ ಐൿ ವಷბಗಳ ಅವඌಯವฉಡ 
ಪದඋರಣ ෥ಡತಕౙ ൿ౪ . 

 (4) ฃಜ౲  ಸ౽ბರದ ಇ೎౟ ತಳಪഖౣ , ฃಜ౲  ಸ౽ბರโ, ಸಹ౽ರ ๸ಘಗಳ ກೋ౞ ವค ค೧๬ౣ  
ದ೬ბಡ ಕല෫ಯಲ౵ ದ ಅඌ౽ค෴ಜฆವ ವ౲ ౾౨ ෽ಬ౯ ನඝ౬ , ඛಯ෦ಸಬ๾ർඈಥ ಅವඌಛಜ, 
ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರದ ౽ಯბದ๏ბಯක౬ ಜ ඡಮಕ ෥ಡತಕౙ ൿ౪ .  

 (5) ಸಹ౽ค ೋකವ൏ ಆ෷ಕ౨  ಮൡ౨  ౽ಯბದ๏ბಯ ๸ಬಳ ಮൡ౨  ಭ൤౲ ಗิ ๳คඈ൤ 
๳฿ ಷರൡ౨ ಗำ ඛಯ෦ಸಬ๾ർඈ൤ ಇರತಕౙ ൿ౪ ; 

(6) (8)ඡ ಉಪಪ౳ ಕರಣದ ಉಪීಧಗัಡ ಸ౽ბರโ ಆඃಶ ෥ലದ ಮൡ౨  ಉಚ౟  
ක౲ ෴ಲಯದ ක౲ ෴ඌೕಶฆ ನഷ๭ದ เೈರൕಯ ತฆ฿ಯ ฆ೩฿൞ದ ൿವბತბච ಅಥ฿ 
ಅಸಮಥბ൤ಯ ಆඋರದ ෬ว, เೈರൕಯย౵  ಅಂಥ ಆඋರದ ೋකವ൏ ಆ෷ಕ౨ ರඝ౬  
൤ಡൿ๻ಕತಕౙ ൿ౪  ಎಂൿ ಅವฆ ವರൽ ෥ലದ ෬ว ಸ౽ბರದ ಆඃಶದ ෩ಲಕๆಸಹ౽ค 
ೋකವ൏ ಆ෷ಕ౨ ನඝ౬  ൤ಡൿ๻ಕತಕౙ ൿ౪   

(7) ಸ౽ბರโ (6)ඡ ಉಪಪ౳ ಕರಣದ ෬ฉಡ ෴ವ ೋකವ൏ ಆ෷ಕ౨ ರ เฆದ౫  เೈರൕ 
෥ಡฤ ಆඃ๏ಸมಜං෽ೕ ಆ ೋකವ൏ ಆ෷ಕ౨ ರඝ౬  ಕ೏คಡ ๻ಜฃಞโದคಂದ 
ඛ๤ඌ๯โൿ ಅವಶ౲  ಎಂൿ ූเ๭ದ౪ ฉ, ಉಚ౞ ක౲ ෴ಲಯದ ක౲ ෴ඌೕಶರ ವರൽಯඝ౬  
๭౷ ೕಕค๭ದ ෬ว ಸ౽ბರโ ಆඃಶವඝ౬  ຄರല๯ವವฉಡ, ಪದൽಂದ ಅ෥ನൡತัಸಬ๾ൿ 

(8) (6)ඡ ಉಪಪ౳ ಕರಣದย౵  ಏඡ ಒಳತಂലದ౪ ง, ಸಹ౽ค ೋකವ൏ ಆ෷ಕ౨ ฆ,- 

(ಎ) ඛ൐ೕბತ ൽ฿ั෴ಜದ౪ ฉ; ಅಥ฿ 

(෈) ಸ౽ბರದ ಅ෗ඩ౳ ಯದย౵ , ජൟಕ ಅಧ:ಪತನವඣ౬ ಳತಂಡ ಅಪฃಧದ ඛ൐ೕბತ 
ಅಪฃඌ෴ಜದ౪ ฉ; ಅಥ฿ 

(๭) ಅವನ ಪർವඌಯย౵ , ಅವನ ಪದದ ಕತბವ౲ ൽಂದ ຄರಡ ಹಣ ๸ർಯ฿ಞವ 
ಉඅ౲ ೕಗದย౵  ඛರತකಜದ౪ ฉ; 

(ല) ಸ౽ბರದ ಅ෗ඩ౳ ಯದย౵  ಅವඝ ෥ನ๭ಕ ಅಥ฿ ඄๼ಕ ൿಬბಲ൤ಯ ౽ರಣൽಂർಜ 
ಪದದย౵  ෨ಂൿವฉಯฤ ๰ಕ౨ කಜಲ౵ ൽದ౪ ฉ; ಅಥ฿  

(ಇ)  ಆತඝ ೋකವ൏ ಆ෷ಕ౨ කಜ ತನ౬  ಪ౳ ౽ಯბಗಳ ෬ว ෇ಧಕವඝ౬ ಂഖ෥ഴವ 
๸ಭವเฆ๋ಥ ಹಣ౽๯ ಅಥ฿ ಇತರ ๼൞ಸ౾౨ ಯඝ౬  ຄಂൽർ౪ චಂൿ, ಸ౽ბರโ 
ಅ෗ඩ౳ ಯಪഔౣ ฉ, ಅವฆ ಆඃಶದ ෩ಲಕ ೋකವ൏ ಆ෷ಕ౨ ඝ౬  ಪದൽಂದ ൤ಡൿ ๻ಕಬ๾ൿ, 

 (9) ಸಹ౽ค ೋකವ൏ ಆ෷ಕ౨ ඝ, ಕකბಟಕ ಸ౽ბರโ ෥ലಆಂಡ ಅಥ฿ ಅದರ 
ಪರ฿ಜ ෥ലಆಳ౶ มದ ෴โඃ ಕฃคನย౵  ಅಥ฿ ಒಪ౭ ಂದದย౵  ๸ීಧಪಟౣ ವකಜದ౪ ฉ 
ಅಥ฿ ๼൞ಸ౾౨  ຄಂൽದ౪ ฉ ಅಥ฿ ಸದಸ౲ කಜ ಮൡ౨  ඛಗ෦ತ ಉಪඛಯ ಇತರ ಸದಸ౲ කಜ 
ಅನ౲ ൭ ಅದคಂದ අฉ෷ವ ෴โඃ มಭ ಅಥ฿ ෴โඃ ಪ౳ ෽ೕಜನ ಅಥ฿ 
ಉಪಬಲಬ౪ ಗಳย౵  ෴โඃ คೕൟಯย౵  ඩส౛ ಂಡฉ, ಅವನඝ౬  (6)ඡ ಉಪಪ౳ ಕರಣದ ಉං౪ ೕಶಗัಛಜ  
ൿವბತბචಯ ತඪ౭ ತಸ౩ චಂൿ ූเಸತಕౙ ൿ౪ . 

      (10) ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರโ, ฃಜ౲  ಸ౽ბರඅಡච ಸ෥สೕ೉๭, ಸಹ౽ರ 
ೋකವ൏ ඩ౳ ඌ౽ರದ ಪ౳ ౽ಯბಗಳඝ౬  ඛವბ๼๯โದ౽ౙ ಜ ಅಗತ౲ เฆವ ಅඌ౽คಗำ ಮൡ౨  
ಇತರ ඥಕರರ ๸ಒ౲ ಯඝ౬  ඛಧბคಸತಕౙ ൿ౪ . 
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(11) (2)ඡ ಉಪಪ౳ ಕರಣದ ಅലಯย౵  ಸಹ౽ರ ೋකವ൏ ඩ౳ ඌ౽ರಃౙ  ಪ౳ ದತ౨ ฿ದ 

ಪ౳ ౽ಯბಗಳඝ౬  ඛವბ๼๯โದಃౙ  ಅವಶ౲ ฿ಗಬ๾ർದ๠ౣ  ๭ಬ౯ ಂൽಯඝ౬  ಸಹ౽ರ ೋකವ൏ 
ඩ౳ ඌ౽ರಃౙ  ฃಜ౲  ಸ౽ბರโ ๻ಡ ಒದಜಸತಕౙ ൿ౪ .  

 (12) ಸಹ౽ค ೋකವ൏ ඩ౳ ඌ౽ರದ ಅඌ౽คಗำ ಮൡ౨  ඥಕರರ ๸ಬಳ, ಭ൤౲ ಗำ, ๳฿ 
ඛීಧචಗำ ಮൡ౨  ಷರൡ౨ ಗำ ඛಯ෦ಸಬ๾ർඈ൤ ಇರತಕౙ ൿ౪ . 

 (13) ಈ ಅඌඛಯಮದ ಉಪීಧಗัಡ ಒಳಪഖౣ , ೋකವൕಯඝ౬  ನഷ๯โದ౽ౙ ಜ 
౽ಯბเඋನ ಮൡ౨  ෥ಗბ๰೉ಗำ ඛಯ෦ಸಬ๾ർದ ಅಂಥ คೕൟಯย౵ ರತಕౙ ൿ౪ . 

 (14) ೋකವൕಗัಛಜ ಮತർರರ ಪഔౣ ಗಳඝ౬  ತ෴ค๯โൿ౽ౙ ಜ ಮൡ౨  ೋකವൕಗಳඝ౬  
ನഷ๯โದ౽ౙ ಜ ತಗฤವ ๅಚ౞ ವඝ౬  ඛಯ෦ಸಬ๾ർඈಥ คೕൟಯย౵  ಭคಸತಕౙ ൿ౪ .  

 (15) ಪ౳ ൟ෽ಂൿ ಸಹ౽ರ ๸ಘದ ෱ಡั෷,- 

(ಎ) ತನ౬  ಪർವඌಯ ෨౽౨ ಯದ ಬಡ౛  ಅಂಥ ಪർವඌ෷ ෨౽౨ ಯ฿ಞವ ൽකಂಕಃౙ  
ಕඛಷ౤  ಆฆ ൟಂಗัಡ ෨ಂ೎ ಸಹ౽ค ೋකವ൏ ඩ౳ ඌ౽ರಃౙ  ൟัಸತಕౙ ൿ౪ ; 

(෈) ಸಹ౽ค ೋකವ൏ ඩ౳ ඌ౽ರโ ඛಯ෦ಸಬ๾ർඈಥ ౽౲ วಂಡฑ ಪ౳ ౽ರ 
ಆ෽ೕಗโ ಅಗತ౲ ಪലಸಬ๾ർඈಥ ඬಸ౨ ಕಗำ, ർಖวಗำ ಮൡ౨  ෥๼ൟಯඝ౬  ಒದಜಸತಕౙ ൿ౪ ; 
ಮൡ౨  

(๭) ๯ಗಮ฿ಜ ಮತർರರ ಪഔౣ ಗಳඝ౬  ತ෴ค๯โದ౽ౙ ಜ ಮൡ౨  ೋකವൕಗಳඝ౬  
ನഷ๯โದ౽ౙ ಜ ಎಲ౵  ಅವಶ౲ ಕ චರโ, ಸ๻ಯ ಮൡ౨  ಸಹ౽ರವඝ౬  ඛೕಡತಕౙ ൿ౪ . 

XX                  XX                    XX 
63. วಕౙ  ಪค๗ೕಧච.- (1) ಪ౳ ൟ෽ಂൿ ಸಹ౽ರ ๸ಘโ, ಸಹ౽ರ ವಷბโ ෨౽౨ ಯ฿ದ 

ತฆ฿ಯ ๲ಪౣ ಂಬฑ ෮ದಲඡ ൽකಂಕಃౙ  ෮ದฤ, ಆච ಪౘ ವಷბಆౙ ෫౱ ෴ದง ತನ౬  วಕౙ  
ಪತ౳ ಗಳඝ౬ , ಸಹ౽ರ วಕౙ  ಪค๗ೕಧක ඛඃბಶಕฆ ಅඝ෮ೕൽ๭ದ วಕౙ  ಪค๗ೕಧಕರ ಅಥ฿ วಕౙ  
ಪค๗ೕಧක ಫ෨ბಗಳ ಪഔౣ ಯ න౾෵ಂದ ಸಹ౽ರ ๸ಘದ ಮ๻ಸො෷ ඡಮಕ ෥ലದ ಒಬ౯  
วಕౙ ಪค๗ೕಧಕඛಂದ ಅಥ฿ ಒಂൿ วಕౙ  ಪค๗ೕಧක ಫෳბඛಂದ วಕౙ ಪค๗ೕಧච 
෥ലಸತಕౙ ൿ౪ : 

 ಪฏൡ, ಸಹ౽ค วಕౙ  ಪค๗ೕಧක ඛඃბಶಕฆ, ฃಜ౲ ದย౵ ฆವ ಸಹ౽ค ๸ಘಗಳ 
วಕౙ ಪತ౳ ಗಳ ಪค๗ೕಧච ಅತಳ౶ โದ౽ౙ ಜ ತൡ౨ ಪല๭ฆವ ಅಹბ൤ ಮൡ౨  ಅඝಭವದ ಅಗತ౲ ൤ಯඝ౬  
තซ๯ವ วಕౙ ಪค๗ೕಧಕರ ಮൡ౨  วಕౙ ಪค๗ೕಧක ಫ෨ბಗಳ ಒಂൿ ಪഔౣ ಯඝ౬  ತ෴คಸฤ 
ಮൡ౨  ඛವბ๼ಸฤ ಸౘಮ ඩ౳ ඌ౽ค෴ಜರತಕౙ ൿ౪ :  

 ಮൡ౨  ಪฏൡ, ฃಜ౲  ಸಹ౽ರ ෇౲ ಂಀ ಮൡ౨  ೧ม౵  ಄ಂದ౳  ಸಹ౽ರ ෇౲ ಂಀಗಳ 
วಕౙ ಪค๗ೕಧච ನഷಸฤ ඛಗൽಪല๭ದ เർ౲ ಹბ൤ ಮൡ౨  ಅඝಭವ ຄಂൽฆವ วಕౙ ಪค๗ೕಧಕฆ 
ಮൡ౨  ๸๲౩ ಗಳ ಪഔౣ ಯඝ౬  ฃ๞ౣ იೕಯ ෇౲ ಂಀ ತ෴คಸತಕౙ ൿ౪ . 

XX                  XX                    XX 
98೧. ಸ౽ბರದ කಮඛඃბ๏ತರ ๸ಒ౲ ಯ ෬ว ඛಬბಂಧ.-  

(1) ಸ౽ბರโ, ๤ฆ ීಡ฿ಳಃౙ  ๋ൟಡ ಹಣವඝ౬  ඛೕലฆವย౵ , ฃಜ౲  ಸಹ౽ರ ෇౲ ಂ౾ನ 

ಅಥ฿ ಄ಂದ౳  ಸಹ౽ರ ෇౲ ಂ౾ನ ಅಥ฿ ฃಜ౲  ಂ๞ ಮൡ౨  ಛ౳ ෦ೕ൏෗ไൽ౫  ෇౲ ಂ౾ನ ಅಥ฿ 

ಂ๞ ಮൡ౨  ಛ౳ ෦ೕ൏෗ไൽ౫  ෇౲ ಂ౾ನ ಸ෦ൟಯย౵  ฃಜ౲  ಸ౽ბರದ ಄ವಲ ಒಬ౯  
කಮඛඃბ๏ತඝ  ಇರತಕౙ ൿ౪ . 

(2) ඩ౳ ಥ෦ಕ ಂ๞ ಪൟ౨ ನ ಸಹ౽ರ ๸ಘಃౙ  ฃಜ౲  ಸ౽ბರโ ๋ൟಡಹಣವඝ౬  ඛೕലರย 

ಅಥ฿ ඛೕലಲ౵ ൽರย, ಅಂಥ ๸ಘದ ಸ෦ൟಯย౵  ฃಜ౲  ಸ౽ბರದ ෴่ಬ౯  කಮ 

ඛඃბ๏ತඝ ಇರತಕౙ ದ౪ ಲ౵ . 

XX                  XX                    XX 
98 ౲ಁ . ೋකವൕಗำ.- (1) ಸಹ౽ರ ಪൟ౨ ನ ವ౲ ವ๲౩ ಯ ಅലಯย౵ ನ ಸಹ౽ರ ๸ಘದ 

ಸ෦ൟಡ ೋකವൕಯඝ౬ , 1[39ಎ ಪ౳ ಕರಣದ (2)ඡ ಉಪಪ౳ ಕರಣದ ಉಪීಧಗัಡ ಅඝ๬ರ฿ಜ 
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ನഷಸತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ ಸಹ౽ರ ๸ಘದ ಸ෦ൟಯඝ౬  ರൿ౪ ತั๭ದ ๸ದಭბದย౵ , 
ೋකವൕಯඝ౬ , ರൿ౪ ತั๭ದ ൽකಂಕൽಂದ ಎರഴ ൟಂಗูಳಛಜ ನഷಸತಕౙ ൿ౪ : 

(2) ಈ ಅඌඛಯಮದ ಅലಯย౵  ರൿ౪ ತัಸมಜฆವ ඩ౳ ಥ෦ಕ ಂ๞ ಪൟ౨ ನ ಸಹ౽ರ 

๸ಘದ ಸ෦ൟಯ ಒಬ౯  ಸದಸ౲ ඝ, ರൿ౪ ತั๭ದ ൽකಂಕൽಂದ කฤౙ  ඛฏತರ ವಷბಗಳ 

ಅವඌಡ ಸ෦ൟಯ ಸದಸ౲ කಜ ඬನ: ೋක෵ತකಗฤ, ඬನฑඡಮಕತಳ౶ ฤ, ඬನฑ 

කಮඛඃბ๏ತකಗฤ ಅಥ฿ ඬನ: ಸಹ-ಸದಸ౲ කಗฤ ಅಹბකಜರತಕౙ ದ౪ ಲ౵ .   

XX                  XX                    XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

 

THE KARNATAKA CO-OPERATIVE SOCIETIES (AMENDMENT) BILL, 2024 

(LA Bill No. 3 of 2024) 
 

A Bill further to amend the Karnataka Co-operative Societies Act, 1959. 
Whereas, it is expedient further to amend the Karnataka  

Co-operative Societies Act, 1959 (Karnataka Act No.11 of 1959) for the purposes 
hereinafter appearing. 

Be it enacted by the Karnataka State Legislature in the seventy fifth year of 
the Republic of India as follows:- 

1. Short title and commencement.- (1) This Act may be called the 
Karnataka Co-operative Societies (Amendment) Act, 2024. 

 

(2) It shall come into force at once. 
  

2. Amendment of section 2.- In the Karnataka  
Co-operative Societies Act, 1959 (Karnataka Act No.11 of 1959) (herein after referred 
to as the Principal Act) in section 2,  

 

(i) for clause (a-1-1),the following shall be substituted, namely:- 
“(a-1-1) “Assisted Society” means a co-operative society which has 

received the assistance from the Central Government or State Government or Zilla 
Panchayat / Taluka Panchayat, Gram Panchayat, City Corporations, City Municipal 
Council, Town Municipal Council, Town Panchayat and Corporations / Boards / 
Authorities established by the State Government or Central Government, in the 
form of Share Capital or loan or grant including the grant from the Member of 
Parliament and Member of State Legislature or guarantee for loan or rebate in 
repayment of loan or interest or any fund at concessional rate of interest or interest 
subsidy or incentive from State Government or Central Government or National 
Bank for Agriculture and Rural Development (NABARD) to the society or to the 
member of the society or tax  rebate or concession in purchasing of  site or land or 
obtained site or land on lease basis.” 

 

(ii) for clause (b-5),the following shall be substituted, namely:- 
“(b-5) “Cooperative Election Wing” means the Co-operative Election Wing 

established under section 39AA and working under the control of the Registrar”. 
 

3. Amendment of section 20.- In section 20 of the Principal Act, in sub-
section (2),- 

(i)  clauses (a-iv), (a-v) and the entries relating thereto shall be omitted; 
(ii)  in clause (b), in sub clause  (v), in the explanation,-  

(a) for the words “twenty one days”  the words “twenty days” shall   be 
substituted; and 

(b) for the words “forty five days” the words “thirty days”  shall be 
substituted. 
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4. Amendment of section 21.- In Section 21 of the Principal Act, in  
sub-section (3), before Explanation, the following shall be inserted, namely:- 

 “(4) Notwithstanding anything contained in this Act or Bye-laws, in the 
Election of the Board of Secondary Co-operative Societies or Federal Co-operative 
Societies or Apex Co-operative Societies to the reserved seats, irrespective of any 
class of voters of the said societies, they shall be entitled to exercise their votes, in 
the manner as may be prescribed.” 

5. Omission of section 27A.- Section 27A of the Principal Act, shall be 
omitted. 

6. Amendment of section 28A.- In section 28A of the Principal Act,- 
 (1) in sub-section (2),- 
         (a) in the first paragraph, for the words “not less than thirteen” the words “not 
less than fifteen” shall be substituted; 
         (b)in clause (i),-   

      (i) in sub-clause (a), for the word “thirteen” the word “fifteen” shall      
         be substituted; 
     (ii) in sub-clause (b), for the word “fifteen” the word “seventeen”     
            shall be substituted; and 
    (iii) in sub-clause (c), for the word “seventeen” the word “nineteen”     
           shall be substituted. 
 

          (c) for clause (ii) the following shall be substituted, namely:-  
 “(ii) in the case of federal society twenty one members and Apex Societies 

twenty-five members.”  
 (2) in sub-section (3),  
       (i) after clause (ii) following shall be inserted, namely:- 

  

       “Provided that, in case of assisted society one seat to be filled by     
election in favour of women.” 

 

      (ii) in clause (iii),  for the proviso, the following shall be substituted,   namely:- 
 

  “Provided that, in case of primary co-operative societies such 
reservation shall be made on the board having members from such class or 
category of persons. 
 Provided further that, the respective Co-operative Societies shall make 
provisions in the bye-laws with previous approval of the Government to 
enable Government nominations and reservations of seats in the board of 
Secondary Co-operative societies, Federal Co-operative societies and Apex  
Co-operative societies if their number of members exceeds the limits, as 
specified in clauses (i) and (ii) of sub-section (2) and such other procedure as 
prescribed by the rules. 
 

Provided also that, in the board of secondary cooperative societies, forty 
percent of the remaining seats shall be reserved for the representatives of the 
co-operative societies after reserving the seats as specified in the sub-clause 
(a) and (b) of clause (iii) of sub-section (2).  

 

 (3) in sub-section (4B), for clause (1), the following shall be substituted, 
namely:- 
“(1) The State Government may nominate three persons as its representatives of 
which one shall be a person belonging to the Schedule Caste or Schedule Tribe, one 
shall be a woman and one from others, on the board of every assisted society.  
The nominated persons can vote in all meetings and elections of the Co-operative 
Society; and also can contest in all the elections of the Co-operative Society.  
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The ex-officio members and nominee from financial or credit agency shall have the 
voting right but are not eligible to contest as office-bearer. 
 Provided that, the Government shall consider the members of such class or 
group of persons who are not represented in the board of said society nominating as 
its representative. 
 

 Provided further that, the person so nominated as a member of a co-operative 
society shall hold office as such member during the pleasure of the State 
Government.” 

 

7. Amendment of section 28B.- In section 28B of the Principal Act, in sub-
section (3), the proviso shall be omitted.  

8. Amendment of section 28C.- In section 28C of the Principal Act, after 
sub-section (2), after the words “powers and duties” the following shall be inserted, 
namely:- 

“except the provisions regarding common cadre under Section 128A,” 
 

         9. Amendment of section 29E.- In section 29E of the Principal Act,- 
(i) the first proviso shall be omitted; 
 

(ii) for the second proviso, the following shall be substituted, namely:-  
 

        “Provided further that, the board shall fill up casual vacancy of the 
board by     nomination, out of the same class of members in respect of 
which the casual vacancy has arisen.”; and  

 
 

(iii) the third proviso shall be omitted. 
 

         10. Amendment of section 29F.- In section 29F of the Principal Act,  for 
sub-section (5) and (6) following shall be substituted.-  
 “(5) The Chief Executive shall within fifteen days from the date of 
constitution or deemed constitution of the Board after a general election and 
immediately before the expiry of the term of office of the President or Chairperson, 
Vice-President, Vice-Chairperson convene a meeting in the prescribed manner of 
all the members of the committee for the purpose of electing  President or 
Chairperson, Vice-President, Vice-Chairperson and such other office bearers as are 
required to be elected under the bye-laws of the co-operative society. One of the 
members who is not a candidate for the election of president or chair person,  
Vice-president, vice-chairperson shall be chosen to preside over such meeting: 
 Provided that, the Members of the first Board elected in the first general 
meeting held after the registration of a co-operative society shall elect the President 
or Chair person, Vice-President or  Vice-Chair person and other office bearers in 
such manner as may be prescribed. 
 (6) The Chief Executive shall as and when there is a casual vacancy in the 
office of the President or Chairperson, Vice-President or Vice- Chairperson or other 
office bearers convene a meeting of the members of the Board for the purpose of 
filling up the casual vacancy and the provisions of sub-section (5) shall mutatis 
mutandis apply. 
 (7) The Chief Executive shall within three days from the date of the 
meeting, forward to the Registrar and Co-operative election wing a copy of the notice 
convening the meeting and also a copy of the proceedings of the meeting. 
 (8) If the Chief Executive fails to convene the meeting in accordance with 
sub-section (5) and (6), the Co-operative election wing or any officer authorized by it 
to do so shall convene a meeting for the purposes specified in the said  
sub-sections.” 
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 11. Amendment of section 29H.- In section 29H of the Principal Act,- 
(i)   in sub-section (1), the words “of the elected” shall be omitted;  
 

(ii)  in sub-section (2), the word “elected” shall be omitted; and 
(iii) after sub-section(2), the following shall be inserted, namely:- 
 

    “Provided that the professional directors and functional directors 
as specified in sub-section (4A) of section 28A shall not be part of 
the no-confidence motion” 

12. Amendment of section 30.- In section 30 of the Principal Act, in sub-
section (2), the first proviso shall be omitted. 

 

13. Amendment of section 31.- In section 31 of the Principal Act, in sub-
section(1), the proviso shall be omitted. 

 

14. Amendment of section 39A.- In section 39A of the Principal Act, for the 
sub-section (1) the following shall be substituted,- 

“(1) Every general election of the members of the board of a co-operative 
society shall be held under the superintendence of co-operative election wing.”  

 

15. Amendment of section 39AA.- In section 39AA of the Principal Act,- 
(i) for the heading “39AA. Co-Operative Election Authority.-” the words 

“39AA.   Co-Operative Election Wing.-” shall be substituted; 
 

(ii) for sub-section (1),the following shall be substituted, namely:- 
 “(1) The Co-Operative Election Wing, for the purpose of conducting 

election to the Co-operative Societies, shall be created and controlled 
by the Registrar.”  

(iii) in sub-section (2), for the words “vested with the Co-Operative Election 
Authority” the words “vested with the Co-Operative Election wing” 
shall be substituted. 

(iv) sub-sections (3),(4),(5),(6),(7),(8),(9),(10),(11) and (12) shall be omitted. 
(v)   after sub-section (15), the following shall be inserted, namely:-  

“(16) The staff of Election Wing and its powers and functions, as may 
be prescribed.” 

16. Amendment of section 63.- In section 63 of the Principal Act, after sub-
section (1), before first proviso, the following shall be inserted, namely:- 

“Notwithstanding anything contained in sub-section (1), except urban co-
operative banks once in every three years every co-operative society shall get its 
accounts audited by the Auditor of Co-operative Audit Department.”  

17. Substitution of section 98G.- section 98G of the Principal Act, shall be 
substituted, namely:-  

“98G. Restriction on number of Government Nominees.- Where the society 
is an assisted society as specified in clause (a-1-1) of section 2 there shall be three 
nominees of the State Government in the board of the State Cooperative Bank or the 
Central Cooperative Bank or a primary Agricultural Credit Cooperative Society or  
the State Agriculture and Rural Development Bank or an Agriculture and Rural 
Development Bank.”  

 

18. Amendment of section 98Q.- In section 98Q of the Principal Act, in sub 
section (1), for the words “within two months from the date of supersession” the 
words “before expiry of the term of administrator” shall be   inserted. 

19. Substitution of expression.- In the Principal Act, for the words 
“cooperative election authority”, wherever they occur the words “Co-operative 
Election Wing” Shall be substituted. 
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STATEMENT OF OBJECTS AND REASONS 

 

 It is considered necessary to further amend the Karnataka co-operative 
societies Act 1959(Karnataka Act No11 of 1959) to provide for, 

1. Questioning the provisions of clause) (a-iv) and (a-v) of sub section (2) of Section 

20 of the Karnataka Co-operative Societies Act, 1959, A number of Writ Petitions 

are being filed in the Hon'ble High Court on this matter and Hon’ble High Court 

is allowing the vote to the petitioners in all petitions, so considering it the 

amendment is proposed to ensure votes to all members.  
 

2. As per the recommendation of the Second Administrative Reforms Commission,  

Report and with a view to reduce the additional expenditure incurred on the 

maintenance of the Co-operative Election Authority, it is proposed to amend 

Section 39AA to abolish the Co-operative Election Authority and create a Co-

operative Election Wing  under the control of Registrar.  
 

3. In sub section (3) of section   28-A(3) of Karnataka Co-operative Societies Act, 

1959,  already provides for reservation for Scheduled Castes/Scheduled Tribes, 

Backward Classes and Women in the Board  of Primary Co-operative Societies. 

Accordingly, this amendment has been proposed with the good intention of 

providing social justice to the people of the class or community who do not have 

representation in the board of secondary, federal and apex co-operative societies.  
 

4. sub section (4B) of Section 28-A of Karnataka Co-operative Societies Act, 1959,  

already provides for the  nomination by the State Government as its 

representative on the board  of  every assisted society other than the Board of 

the primary agricultural credit cooperative society. This amendment is proposed 

to extend the nomination of the Government to the primary agricultural 

cooperative societies and also increase the number of seats of   government 

nomination to three [reserving one seat for members of Scheduled Castes or 

Scheduled Tribes, one seat for women and one seat for other categories with a 

good intention to provide social justice and opportunity to the deprived and 

unrepresented sections of the society in the  Cooperative movement. 

  Hence the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 
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MEMORANDUM REGARDING DELEGATED LEGISLATION 
 

Clause-4 Sub-section (4) of section 21 sought to be inserted under this 
clause, empowers the State Government to make rules for 
prescribing the manner of voting in the election of the board 
of Co-operative Societies for reserved seats. 

Clause-5 Provisions of clause (iii) of sub-section (3) of section 28A 
sought to be substituted under this clause, empowers the 
State Government to make rules regarding prescribing the 
procedure to specify the number of members in the board of 
Co-operative Societies. 

Clause-9 Sub-section (3) of section 29F sought to be substituted under 
this clause,- 

(i) Empowers the State Government to prescribe the procedure 
regarding convening of first meeting after general election.  

(ii) Empowers the State Government to make rules regarding 
electing the President or Chairperson, Vice-President or 
Vice-Chairperson and other office bearers after general 
election. 

Clause-14 Sub-section (16) of section 39AA sought to be inserted under 
this clause, empowers the State Government to make rules 
regarding prescribing the pattern of staff of election wing and 
its power and functions. 

  

The proposed delegation of legislative power is normal in character.  

 
 

KYATHASANDRA N.RAJANNA 
Minister for Co-operation 

excluding Agriculture Marketing 
 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 

EXTRACT FROM THE KARNATAKA CO-OPERATIVE SOCIETIES ACT, 1959 
(KARNATAKA ACT NO.11 OF 1959) 

 
XXX   XXX   XXX  

 
(a-1-1) Assisted Society‘ means a co-operative society which has received the 3 

Government or State assistance in the form of share capital or loan or grant or guarantee 
for repayment of loan or interest. 
 

XXX   XXX   XXX  
(b-5) "Cooperative Election Authority” means the Co-operative Election authority 

constituted under section 39AA. 
 

XXX   XXX   XXX  
 

20. Votes of members.- XXX  XXX   XXX  
(2) The following shall not have the right to vote at a general meeting or an election 

of the members of the board of the co-operative society in which they are members, 
namely:—  

    (a) a nominal or associate member;  
  (a-i) an individual member who is a defaulter;  
 (a-ii)   members admitted as per clauses (d), (e), (f) and (g) of sub-    

section (1) of section 16, 2 who are defaulters;] 
(a-iii)  a person who has become member of a society not later than 

twelve months prior to the date of such meeting or election  
Provided that, nothing in this clause shall apply to member of a society 

participating in the first General Body Meeting and the first election of the Board of such 
society held immediately after its registration. 

 (a-iv) a member, a representative or a delegate who has failed to 
attend at least any two annual general meeting out of the last 
five annual general meetings duly communicated to him; 

(a-v) a member or a representative who has failed to utilize such 
minimum services or facilities as may be specified in the Bye-
Laws for any two Co-operative years out of the last five Co-
operative years; 

 Provided that, in case of members in sub-clauses (a-iv) and (a-v), such 
members shall not have the right to vote at a general meeting or an election of members 
of the board for a period of one year. 

  (b) a co-operative society,-  
(i) the board of which stands superseded or to which a special officer 

is appointed under section 31 of the Act;  
(ii) which is 1 ordered to be wound up under section 72; 
(iii) which has not commenced working or has ceased to work;  
(iv) whose principal object is to advance loans and whose percentage  

of recovery is,- 
(a) less than fifty percent of its total demand for the Co-operative year 

immediately preceding the Co-operative year during which the meeting 
or election is held or;  

(b) which fails to pass on to the financing bank or the credit agency, as 
the case may be, fifty percent of the demand or the entire portion of 
the recovered amount of the demand of the financing bank or credit 
agency, whichever is higher, at least fifteen days before the date of the 
general meeting or the date of election, after a notice of not less than 
thirty days in this regard has been issued to that society. 
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(v) other than the society referred to in sub-clause (iv), which is a 
defaulter. 

 
Explanation.- A member shall be deemed to be a defaulter if he has failed to pay 

the arrears of any kind due by him to the society as borrower or has failed to pay any 
other amount due by him to the society at least twenty one days before the date of the 
general meeting or the date of election of the members of the board after a notice of not 
less than forty five days in this behalf has been issued to him. 

 
XXX   XXX   XXX  
 

21. Manner of exercising vote.- XXX  XXX  XXX  
(3) A member once nominated by the board of a Co-operative Society under clause 

(a) of sub-section (2) to vote on its behalf in any meeting of any other Co-operative Society 
shall not be changed except by a resolution passed with substantial reasons in a board 
meeting by a two third majority of the members present and voting in such meeting. 
However a Co-operative Society shall not nominate or appoint any member of the board to 
vote on behalf of it in more than two co-operative societies. 

Explanation: For the purposes of section 20 and this section and wherever else it 
occurs, the word delegate means a member of a cooperative society to represent that 
society in other cooperative societies. 

 
XXX   XXX   XXX  

 
27A. Participation of members in the management.- Every member of a 

cooperative society shall participate in the management of the society,- 
  (a) by attending two out of the last five annual general meetings;  

(b) by utilizing every year such minimum services or facilities offered by the 
society as may be specified in the byelaws for any two co-operative years out of the 
last five co-operative years .  
 Provided that, if a member fails to utilize the minimum services or fails to attend the 
minimum meetings, he shall lose his right to vote, for a period of one years. 

XXX   XXX   XXX  
 

28A. Management of co-operative societies vest in the board.-  
XXX   XXX   XXX  

 
2) The board of a co-operative society shall consist of not less than thirteen but not 

exceeding the number of members specified below excluding XXX the Chief Executive, 
namely:—  

(i) in case of a primary society and a secondary society whose area of operation 
extends to,- 

  (a) a part of taluk, thirteen members; 
(b) whole of taluk, fifteen members; 
  (c) beyond a taluk but not beyond a district, seventeen members: 

 Provided also, that in case of Urban Cooperative Banks having area of operation not 
beyond a district the maximum number shall not exceed seventeen members. 

  (d) beyond a district, nineteen  
(ii) in the case of a federal society, including Apex societies, twenty one members;  
Provided that, a member shall not represent more than one constituency in the 

board of a society.  
Provided that, subject to the minimum and maximum number of the members of the 

board specified in sub-section (2) of section 28A, the bye-laws of a Co-operative Society 
shall provide for the composition of the board of that society to include within the 
permissible limits,-  
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(a) in case of assisted society, Government nominee as specified in sub-section (4- 
B) of section 28A;  

(b) in case of all Co-operative Societies other than non agricultural credit 
Cooperative Societies, if necessary, an ex-officio member and nominee from financing or the 
credit agency. 

 The remaining members of the board shall be filled only through election subject to 
the provisions of section 29E 

 (3) In the *board* of every cooperative society there shall be reserved:—  
(i) one seat to be filled by election, in favour of the person belonging to the Scheduled 

Castes and one seat to be filled by election, in favour of the person belonging to the 
Scheduled Tribes; 

(ii) two seats to be filled by election, in favour of women:  
(iii) Two seats to be filled by election, in favour of the persons belonging to backward 

classes in such manner as may be prescribed.  
Provided that, such reservation shall be made on the board of every cooperative 

society consisting of individuals as members and having members from such class or 
category of persons.  

(4) Subject to the provisions of sections 29A and 39A, the term of office of the 
members of the board shall save as otherwise be five years from the date of election and 
they shall be deemed to have vacated office as such members of the *board* on the date of 
completion of the said term: 

 Provided that, if an election to the *board* of any co-operative society had already 
been held in accordance with the bye-laws of such society, prior to the commencement of 
the Karnataka Co-operative Societies (Amendment) Act, 1997, the term of office of the 
board of such co-operative society shall be three years including the co-operative year in 
which such election was held. 

Provided further that the first general meeting of a society after registration shall be 
held within one month from the date of its registration to elect the first committee to 
manage the affairs of the society and the term of office of such committee shall also be five 
years from the date of election. 

Provided also that the first general meeting of the Co-operative Society or Societies 
formed after amalgamation or reorganization or division in accordance with section 14 shall 
be held within three months from the date of registration to elect the first *board* to 
manage the affairs of the Co-operative Society or Societies, and the term of office of such 
*board* shall also be five years from the date of election.  

(4A) The board of a cooperative society, may co-opt persons having experience in the 
field of banking, management, finance or specialization in any other field relating to the 
objects and activities undertaken by the cooperative society to be the members of the 
board. 

 Provided that, the number of such co-opted members shall not exceed two in 
addition to the maximum number specified in sub-section.  

Provided further that such co-opted members shall not have a right to vote in any 
election of the cooperative society in their capacity as such members or to be eligible for 
being elected as office-bearers of the board.  

Provided also, that the functional directors not exceeding three, if any, shall also be 
the members of the board in accordance with the byelaws and such members shall be 
excluded for the purpose of counting the total number of directors specified in sub-section.  

Provided also, that the professional directors and functional directors shall not form 
a part of the quorum for the conduct of the board meetings.  

Provided also, that if the directors Co-opted to urban Co-operative Banks do not 
have the requisite knowledge and experience as stipulated by Reserve Bank of India, the 
board of such banks shall remove such persons within two months from the date of receipt 
of direction by the Reserve Bank of India after giving such directors an opportunity of being 
heard. 
 (4B) (1) The State Government may nominate one person as its representative on the 
board of every assisted society other than the board of a primary agricultural credit 
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cooperative society. The nominated person can vote in all meetings and elections of the co-
operative society; and also can contest in all the elections of the Co-operative Society. The 
ex-officio members and nominee from financial or credit agency shall have the voting right 
but are not eligible to contest as office bearer. 

 Provided that, the person so nominated as a member of a cooperative society shall 
hold office as such member during the pleasure of the State Government. 

 
XXX   XXX   XXX  
 

28B. board to arrange for election.-   XXX     XXX XXX 
(3) The Administrator who shall assume charge under sub-section (5) of section 

28A, shall, as early as possible but within a period of six months arrange for the 
constitution of a new *board* of the society in accordance with the Act, rules and the bye-
laws. 

Provided that, the Administrator so appointed shall not continue for a period 
beyond three months in respect of a society in cooperative credit structure. 

 
XXX   XXX   XXX  
 

28C- Powers and functions of the board.- XXX     XXX  XXX 
(2) Without prejudice to the generality of the foregoing powers, such powers and 

duties shall include the following:- 
 

XXX   XXX   XXX  
 

 29E. Filling up of casual vacancy in the office of members of the board.- Any 
vacancy in the office of members of the *board* of a co-operative society by reason of death, 
resignation, removal or otherwise, shall be filled up in such manner as may be specified in 
the bye-laws of such society.  

 Provided that, the cooperative election authority shall conduct the election to fill up 
any vacancy in the office of the director of the board if the remaining term of office of the 
board is more than half of its original term.  

 Provided further that the board may fill up casual vacancy of the board by 
nomination out of the same class of members in respect of which the casual vacancy has 
arisen till the election is held for such vacancy.  

 Provided further that the board may fill up a casual vacancy on the board by 
nomination out of the same class of members in respect of which the casual vacancy has 
arisen, if the remaining term of office of the board is less than half of its original term. 

 Provided also that, if the board fails to fill up such casual vacancy within three 
months of the date of occurrence, the Registrar shall fill up through nomination. 

XXX   XXX   XXX  
 

29F. Election of President, Chairperson, Vice-President, or Vice-Chairperson, 
etc.,- XXX   XXX   XXX  
          (5) The co-operative election authority shall conduct elections to the board and also 
to the office of President or Chair person, Vice President or Vice-Chairperson and such 
other office-bearers as are required to be elected as per the bye-laws of the cooperative 
society within fifteen days from the date of constitution or deemed constitution of the 
board after a general election.  
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(6) The co-operative election authority shall conduct elections within sixty days from 
the date it being notified about the occurrence of any casual vacancy in the office of a 
director or any office bearer of a co-operative society to fill up such casual vacancy. 

 
XXX   XXX   XXX  
 

29H. Motion of no-confidence against office-bearer.- (1) A motion of no 
confidence against an office bearer may be moved only after two years of his assumption of 
office. In case, the motion of no confidence is once defeated, a fresh motion shall not be 
introduced within one year thereafter. No motion of no confidence shall be moved unless 
there is a request from not less than one-third of the elected members of the board of a 
Cooperative Society concerned. 

 (2) An office bearer of a Co-operative Society shall be deemed to have vacated his 
office forthwith if a resolution expressing want of confidence in him is passed by a majority 
of two 83 third of the total number of elected directors of a Co-operative Society at a 
meeting specially convened for the purpose.  

The procedure for no confidence motion shall be as prescribed. 
 
XXX   XXX   XXX  

 
30- Supersession or suspension of the board.- XXX   XXX XXX 
(2) If in the opinion of the Registrar, the board of a cooperative society-  
 

(i) persistently makes default or is negligent in the performance of the duties 
imposed on it by this Act, or the rules or the bye-laws; or  
(ii) commits any act, which is prejudicial to the interest of the society or its 
members; or  
(iii) where there is a stalemate in the constitution or functioning of the board; 
or  

(iv) has serious financial irregularities or frauds which have been detected; or  
(v) fails to provide books and records, necessary information and assistance 
to the election commission as per the calendar set out by the election 
commission to conduct elections to the board within the stipulated time 
and as a result or otherwise, the election commission has failed to conduct 
elections to the board within the stipulated time;  

 

 Registrar, may, after giving the board an opportunity to state objections, if any, by 
order in writing, superceed or suspend the said board and appoint an administrator to 
manage the affairs of the society for such period not exceeding six months. 

 Provided that, the board of any cooperative society shall not be superseded or kept 
under suspension where there is no Government share holding or loan or financial 
assistance or any guarantee by the Government.  

 Provided further that the supersession or suspension of the board of a cooperative 
bank shall be done only after consultation with the Reserve Bank of India / National Bank 
as the case may be and the provisions of Banking Regulation Act, 1949 shall also apply. 

  Provided also that, no member of the board superceded under sub-section (2) shall, 
be eligible for being elected as a member of the board of such society or 84 any other Co-
operative Society for a period of one year from the date of removal of such board and no 
such order of disqualification for contesting the election to the Board shall be made unless 
a reasonable opportunity of being heard, is given to the person against whom such order 
is made. 

XXX   XXX   XXX 
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31. Appointment of Special Officer  by the Registrar .- (1) Where the Registrar is 
of the opinion that a co-operative society is not functioning in accordance with the 
provisions of the Act, rules or bye-laws on account of the number of members of the board 
falling short of the required number to form a quorum due to disqualification, resignation 
or death or removal of a member the Registrar may, notwithstanding anything contained 
in this Act, rules or bye-laws, by order appoint a Special Officer for such co-operative 
society, for such period not exceeding six months.  

 The Registrar may for the reasons to be recorded in writing extend the period of 
such appointment for a further period of six months at a time and in any case such 
extension shall not exceed one year in the aggregate. 

Provided that, the Special Officer so appointed shall not continue for a period 
beyond three months in respect of a society in cooperative credit structure. 

 
XXX   XXX   XXX 
 

39A- Conduct of elections.- (1) Every general election of the members of the board 
and election of the office-bearers of a cooperative society including any casual vacancy to 
the extent applicable shall be held under the superintendence of Co-operative Election 
Authority. shall be held subject to the superintendence, direction and control of the 
Cooperative Election Authority. 

 
XXX   XXX   XXX 
 

39AA. Co-operative Election Authority.- (1 authority consisting of a cooperative 
election commissioner and a secretary. ) The State Government shall, by notification in the 
Official Gazette, constitute co-operative election  

(2) The superintendence, direction and control of the preparation of the electoral 
rolls and conduct of all elections to the Co-operative Societies in the State shall be vested 
with the Co-operative Election Authority.  

(3) The Government shall appoint a person who is or has been an officer of the rank 
of Principal Secretary or Secretary to the State Government to be Co-operative Election 
Commissioner and such Co-operative Election Commissioner shall hold office for a term of 
five years. 

(4) Subject to the pleasure of the State Government, the State Government shall 
appoint a person who is an officer not below the rank of Additional Registrar of Co-
operative Societies to be the Secretary of the Cooperative Election Authority for such 
period as may be prescribed. 

 (5) The conditions of service including the salary and allowances of the cooperative 
election commissioner and the secretary shall be such as may be prescribed.  

(6) Subject to the provisions of sub-section (8), the Co-operative Election 
Commissioner shall be removed from his office only by an order of the Government on the 
ground of proved misbehavior or incapacity after an enquiry ordered by the Government 
and conducted by a Judge of the High Court, who has on inquiry, reported that the 
Election Commissioner ought to be removed on such ground.  

(7) The Government may suspend from office, and if deemed necessary prohibit also 
from attending the office during inquiry, the election commissioner in respect of whom an 
enquiry has been ordered under sub-section (6) until the Government has passed orders 
on receipt of the report of the High Court Judge. 

 (8) Notwithstanding anything contained in sub-section (6), the Government may by 
order remove from office the cooperative election commissioner if the cooperative election 
commissioner,-  

(a) is adjudged an insolvent; or  

(b) has been convicted of an offence which, in the opinion of the Government 
involves moral turpitude; or  
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(c) has engaged during his term of office in any paid employment outside the duties 
of his office; or  

(d) is, in the opinion of the Government unfit to continue in office by reason of 
infirmity of mind or body; or 

 (e) has acquired such financial or other interest as is likely to affect prejudicially 
his functions as the election commissioner.  

(9) If the Cooperative election commissioner any way, concerned or interested in any 
contract or agreement made by or on behalf of the Government of Karnataka or 
participates in any way in the profit thereof or in any benefit or emolument arising there 
from otherwise than as a member and in common with the other members of an 
incorporated company, he shall, for the purposes of sub-section(6) be deemed to be guilty 
of misbehavior. 

 (10) The Cooperative Election Authority shall in consultation with the State 
Government determine the number of officers and other employees required for the 
discharge of the functions of the Co-operative Election Authority. 

 (11) The State Government shall, when so requested by the Cooperative Election 
Authority, make available to the Cooperative Election Authority such staff as may be 
necessary for the discharge of the functions conferred on the Cooperative Election 
Authority under sub-section (2).  

(12) The salary, allowances, terms and conditions of services of the officers and the 
employees of the Cooperative Election Authority shall be such as may be prescribed.  

(13) Subject to the provisions of this Act, procedure and guidelines for the conduct 
of election shall be such as may be prescribed.  

(14) The cost of preparation of electoral rolls for, and the conduct of the elections 
shall be met in such manner as may be prescribed.  

 

(15) The board of every cooperative society shall,- 

 (a) inform the Cooperative Election Authority about the expiry of its term of office at 
least six months before the date of expiry of such term;  

(b) furnish such books, records and information as the Authority may require as per 
the calendar prescribed by the Cooperative Election Authority; and  

(c) provide all necessary help, assistance and cooperation for the smooth 
preparation of electoral rolls for and the conduct of elections.  

 
XXX   XXX   XXX 
 

63. Audit.- (1) Every Cooperative society shall get its accounts audited at least once 
in a year before the first of September following the close of the cooperative year by an 
auditor or an auditing firm appointed by the general body of the cooperative society from a 
panel of auditors or auditing firms approved by the Director of cooperative audit; Provided 
that the Director of co-operative audit shall be the authority competent to prepare and 
maintain a list of auditors and auditing firms who satisfy the prescribed qualification and 
experience for undertaking the audit of accounts of co-operative societies in the state.  

Provided further that, the National Bank shall prepare a list of auditors and 
auditing firms who satisfy, the prescribed qualification and experience for undertaking the 
audit of accounts of State Co-operative Bank and District Central Co-operative Banks. 

 
XXX   XXX   XXX 
 

98G. Restriction on number of Government Nominees.- (1) Where the 
Government has subscribed to share capital, there shall be only one nominee of the State 
Government in the board of the State Cooperative Bank or a Central Cooperative Bank or 
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the State Agriculture and Rural Development Bank or a Agriculture and Rural 
Development Bank.  

(2) There shall be no nominee of the State Government in the board of a primary 
agricultural credit cooperative society irrespective of whether the State Government has 
subscribed to the share capital of such society or not. 

 
XXX   XXX   XXX 
 

98Q. Elections.- (1) The election to the board of a co-operative society under the 
Co-operative Credit Structure shall be conducted in accordance with the provisions of the 
sub-section.  

(2) of section 39A and in case of supersession of the board of such cooperative 
society, the election shall be conducted within two months from the date of supersession: 
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